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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH PUNEAT PUNE

ORIGINAL APPLICATION No. 1 OF 2024

VISHAL SHANTARAM DARWATKAR ...APPLICANT
VI/s.
UNION OF INDIA AND OTHERS ... RESPONDENTS

REPLY ON BEHALEF OF

RESPONDENT NO. 10 M/S.

MAHANAGAR REALTY

MAY IT PLEASE THE HON’BLE TRIBUNAL: -

The Reply on behalf of Respondent No. 10 — M/s. Mahanagar Realty
(hereinafter will be referred to as the “Respondent No. 10” for the sake of
brevity) to the application filed by Mr. Vishal Shantaram Darwatkar
(hereinafter will be referred to as the “Applicant” for the sake of brevity)

IS as under:

1. Atthe outset, the Respondent No0.10 does not admit what is stated in
the Original Application filed by the Applicant except what forms
part of the record and denies everything in the said application that

Is contrary to what is stated and/or inconsistent herein.
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2. The Respondent No.10 submits that nothing, not expressly admitted,
herein ought to be taken as admitted by the Respondent No.10 or be
deemed to have been admitted by Respondent No.10 for want of
specific traverse. The Respondent No.10 states that for the purpose
of brevity, the Respondent No0.10 is not denying each and every
allegation, statement or contention of the Applicant which is ex-facie
contrary to the Respondent No.10’s contentions and its stand in the
present case except to the extent that such allegations, statements or

contentions necessitate comment or warrant a reply.

3. PRELIMINARY OBJECTIONS

a. AS TO MAINTAINABILITY OF THE ORIGINAL

APPLICATION —

I. The Respondent No. 10 submits that the present
original application is filed by one Mr. Vishal
Shantaram Darwatkar arraying 11 Respondents and all
the partners of Respondent No. 10 has not shown any
relevance as to why the said Respondents are made

party to the present proceeding. Thus, the present
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original application, is not maintainable on this count

itself and is required to be dismissed in limini.

I. The Respondent No0.10 further submits that the

Applicant has enlisted and made a feeble attempt to
invoke all the sections of the National Green Tribunal
Act, 2010 (NGT Act) in the cause title of the Original
Application but has miserably failed to show as to how
the application is maintainable under all the sections

combinedly or independently.

As far as invoking section 15 as a major head is
concerned, the Respondent No. 10 has a strong
objection for the present Application as no prerequisites
for section 15 of the Act are complied with, before
filing the present application, and as to deposit of 1%
stamp duty and more particularly the specifications
regarding the losses/damages to the environment and
their quantification and the quantification of

compensation prayed for. Thus, on discount itself, the
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original application under section 15 is not

maintainable and deserves to be dismissed totality.

Iv. The Respondent No. 10 submits that it the present
original application is filed under section 15 mainly and
read with section 14, section 15 and section 18 which
sheerly abuse of process of law for the very reason that
these sections has their own independent existence and
significance wherein separate applications can be filed
under section 15 and 14, there cannot be one single
application like the present one invoking section 15 of
the NGT Act read with section 14,18, 20, and 33 of the
NGT Act. Thus, the present application which is filed
Is bad in law and cannot be entertained by this

honourable tribunal, therefore required to be rejected.

b. ASTO LOCUS STANDI OF THE APPLICANT-

I. The Applicant herein has filed the present original
application with the catchy title and mentioning all the

dictionary words for violations and pollution, but
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miserably failed to show what locus he has to file the

present Application.

I. The Respondent No. 10 most respectfully submit that

the Applicant naming himself as an Environment &
Social Activist, has miserably failed to show any
document/proof to that effect before this Honourable
Tribunal which makes him or confers on him the said
title of “environment and social activist”. Further he
has not stated as his locus relating to his residence in
Pune city and more particularly in a nearby locality to
the said project. Thus, the Applicant has no locus standi
to file any application under section 15 as a major head
of the NGT Act. Therefore, on this count itself as the
Applicant has no locus stand except mere catchy and
glary statements of so-called “environment pollution”,
there is no proof to show that he is or any individual is
affected in any manner. Thus, the present application is
required to be, dismissed and the Applicant is required

to be imposed with heavy cost so as to deprecate any
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such attempt of filing of false and fabricated and

vexatious applications.

4. The Respondent No. 10 submits that without prejudice to the
objections taken herein above the Respondent No. 10 would like to
place before this Honourable Tribunal, the true and correct facts as
regard to the project namely “Ganga Ishanya” located at survey No.
19A/3A(P) [CTS. NO. 373(P), 375, 376, 377(P) and 378(P) on
Pune-Satara Road behind Shree Shankar Maharaj Math, Village —
Dhankawadi, Taluka Haveli, District — Pune. The Respondent No.
10 further submits that the Respondent No. 10 proposed to construct
a Residential / Commercial Complex consisting of Four (4)
Buildings / Wings “A”, “B”, “C” and “D” on the said land, it
proposed to construct a complex comprising of several buildings to
be called “Ganga Ishanya” on the said land. As shown in the sanction
plans, the “Ganga Ishanya” building complex consists of total four
buildings. (hereinafter will be referred to as the “said project” for the

sake of brevity).

a. The Respondent No. 10 submits that the Respondent No. 10

has obtained all the necessary permissions from the statutory
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authorities from time to time for raising the said project and
has completed construction of 3 Buildings and obtained

Occupancy certificate from Pune Municipal Corporation.

. The Respondent No. 10 further submits that after completion
of the said 3 buildings and during its progression the
Respondent No. 10 has entered into agreements with the
purchases/customers and has thereby transferred the flats to
the respective flat purchasers in the name of their society and
the society is duly registered and which is arrayed as a party

to this present proceeding as Respondent No. 9 and 11.

. Itis further submitted that the Respondent No. 10 has taken at
utmost care of all the activities during the commencement of
the said project till the completion and all the activities were
strictly as per the consented norms from the various

authorities and the applicable environmental laws.

. The Respondent No. 10 has undertaken the said construction
of the project in phases and thus the Respondent No. 10 has

applied for Environmental Clearances (EC) from time to time
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and has received first Environmental Clearance on 22" March

2013 for a total built-up area of 71,476.68 m2.

The Respondent No. 10 has applied for Second
Environmental Clearance, this application was for a total built
up area of 1,15,406 m2 the SEIAA of Maharashtra has granted
Second Environmental Clearance on 14" September 2019
against this application. However, the 10D received by
Respondent No. 10 was limited to 94945.38 m2 and therefore
obviously the Environmental Clearance was issued for a total
built up area 94945.38 m? although SEAC - 11 of Maharashtra
has apprised the project for total built up area of 115406 m2

as per the application.

Further there were minor changes in the project and also the
EC granted as above was not for full potential as applied the
Respondent No. 10 has once again applied for the EC and had
obtained the same on 1% January 2022 and had received the
same from SEIAA of Maharashtra on 12" May 2022. The said
EC is granted for a total built up area of 1,15,073.96 m?

94,945.38 m?2 respectively. The copy of the said
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Environmental Clearances are attached herewith and marked

as ANNEXURE R-1.

. The Respondent No. 10 has applied for first Consent to
Establish to Respondent No. 4, the said Consent to Establish
was granted on 3 April 2012 for a total built-up area of
32,519.70 m2. The copy of the said Consent to Establish dated

03" April 2012 is annexed here with marked as ANNEXURE

R-2. Further Project proponent has obtained Second Consent
to Establish (Revalidation) for total built up are of 115406 m2
on 31% December 2020. The copy of the said Consent to
Establish dated 31 December 2020 is annexed herewith

marked as ANNEXURE R-3.

. The Respondent No. 10 thereafter has applied for revalidation
of the Consent to Establish and has received the same on 14"
November 2022 for a total BUA of 1,15,406.00 m? which is
valid up to 30" April 2027. The copy of the said revalidation
of the consent establish dated 14" November 2022 is annexed

herewith and marked as ANNEXURE R-4.
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g. The Respondent No. 10 has further applied for Consent to
Operate and received the same on 4" September 2020 for a
total built-up area of 51,677.34 m2 which was valid up to 31%
January 2021. The copy of the said consent to operate dated
04" September 2020 is annexed herewith and marked

as ANNEXURE — R-5.

h. The Respondent No. 10 thereafter applied for renewal of
consent to operate with additional built-up area and received
the same on 29" March 2023 for a total built-up area of
73,055.71 m2, which was valid up to 31% January 2024. The
copy of the said consent to operate dated 29" March 2023 is

herewith and marked as ANNEXURE R-6.

I. The Respondent No. 10 further submits that the Respondent
No. 10 has applied for Renewal of Consent to Operate on
dated 31% January 2024 which is still in the process. The copy
of the said Renewal Application dated 31.01.2024 is annexed

herewith marked as ANNEXURE R-7.

J. The Respondent No. 10 submits that the Respondent No. 10

has applied for and received the occupancy certificates from
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time to time for the buildings A, B, C and D from authority.
The copy of the said occupancy certificate certificates issued
by Pune Municipal Corporation (PMC) on 21% September
2018, 13" January 2021, 29" June 2021 and 8" November
2023 are annexed herewith and marked

as ANNEXURE R-8.

. The Respondent No. 10 further submits that the Respondent
No. 6 — PMC has sanctioned the building plan for the project
and on 2" November 2018, the said plan is annexed herewith

and marked as ANNEXURE R-9.

. The Respondent No. 10 has applied for the Fire NOC from
the concerned authorities from time to time. The copies of the
said Fire NOC and their renewals is annexed herewith and

marked as ANNEXURE R-10.

. The Respondent No. 10 further submits that the Respondent
No. 10 has installed full fledge Sewage Treatment Plant (STP)
with primary, secondary and tertiary treatment as per the
CPCB standards and after commissioning it successfully has

handed over the same to the Respondent No. 9 - Society. The
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copy of the STP installation certificates is annexed herewith

and marked as ANNEXURE R-11.

. The Respondent No. 10 further submits that the Respondent
No. 10 has entered into an agreement with SWACH for solid
waste management on 26" November 2021, and further states
that Respondent No. 10 as per the recommendations has
installed Organic Waste Composter (OWC) in the said project.
The copy of the said agreement and details of OWC are

annexed herewith and marked as ANNEXURE R-12.

. It is submitted that the Respondent No. 10 is complying with
the EC and Consent conditions and is submitting the six-
monthly compliance reports to the authority. The copy of the
said six monthly compliance reports to the authority time to
time are annexed herewith and marked

as ANNEXURE R-13.

. The Respondent No. 10 further submits that the Respondent
No. 10 has made necessary arrangements for the rainwater
harvesting with adequate numbers of recharge pits. The

Respondent No. 10 has also installed the solar water heating
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systems for conservation of the electricity as sought by
SEIAA of Maharashtra. Also, the Respondent No. 10 has
carried out cutting of Trees with due permissions of the
Authorities and against this cutting has undertaken massive
plantation plan as a result of which as of today there are more
than 400 Trees on site. The copy of the details of rainwater
harvesting, solar water heating systems and tree cutting
permission is  annexed  herewith and  marked

as ANNEXURE R-14 (Colly.)

. The Respondent No. 10 submits that the Respondent No. 10
has further done the hydrological study. The copy of the said
hydrological study report is annexed herewith and marked

as ANNEXURE R-15.

. The Respondent No. 10 submits that the chronology of the
dates relating to the Environmental Clearance and the
Occupancy Certificates showing completion which clearly
shows the factual matrix as regards to the obtaining of the EC
and other necessary provisions are concerned. The same is as

under —
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SR
NO

DATE

PERTICULERS

DETAILS

22-08-2011

PMC Sanctioned Plan

A-3B+P+11

B-3B+P+11

C-3B+P+11

D- Ground Floor

22-03-2013

EC Granted

A-3B+P+20

B-3B+P+20

C-3B+P+20

D- Ground Floor

19-09-2013

PMC Sanctioned Plan

A-3B+P+20

B-3B+P+20

C-3B+P+1

D- Ground Floor

31-12-2014

PMC Sanctioned Plan

A-3B+P+21

B-3B+P+21

C-3B+P

D- B+G+MEZZ

04-09-2015

PMC Sanctioned Plan

A-3B+P+21

B-3B+P+21

C-3B+P+1

D- B+G+MEZZ

05-12-2015

PMC Sanctioned Plan

A-3B+P+21

B-3B+P+21

C-3B+P+11

D- B+G+MEZZ

22.12.2016

Submission to Delhi

A-3B+P+21

For EC

B-3B+P+21

C-3B+P+25

D- 1B+S+4P+28

Commercial -6 shops

BUA-125040.15 Sqg. mtrs
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29.08.2017

Submission to Local Body (PMC)

A-3B+P+21

For Environmental Clearance

B-3B+P+21

C-3B+P+21

D- 1B+S+5P+27

Commercial -6 shops

BUA-125040.15 Sg. mtrs

21-09-2018

Occupancy Certificate

COMPLETION

A-3B+P+21

B-3B+P+21

10

02-11-2018

PMC Sanctioned Plan

A-3B+P+21

B-3B+P+21

C-3B+P+21

D- B+G+MEZZ+4P+9

11

14-09-2019

EC Granted

EC

Proposed FSI-49993.85

Non FSI - 65411.66

Total Built up -115406

12

13-01-2021

Occupancy Certificate

COMPLETION

C Bldg- 1% to 10" floor

13

29-06-2021

Occupancy Certificate

COMPLETION

C Bldg- 11" to 21% floor
except C-1801

14

24-02-2022

1.0.D

IOD FOR EC

A-3B+P+21

B-3B+P+21

C-3B+P+21

D- B+G+MEZZ+5P+26

B/UP -- 115073.96 FSI +
Non FSI

15

12-05-2022

EC Granted

EC

Proposed FSI--82551.42
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Non FSI - 32548.58

Total Built up-115100.00

16

08.11.2023

Occupancy Certificate

COMPLETION

D Bldg- Shop no 1,2,3

s. Thus, the Respondent No. 10 submits that as far as the above

factual metric is concerned. The Respondent No. 10 is in
compliance with all the statutory and mandatory conditions
iImposed on Respondent No. 10 from time to time and as
mandated by the various Acts for environmental protection.

Therefore, considering the said facts the present to deserves

to be dismissed in totality.

5. The Respondent No. 10 submits that its para wise reply to the

allegations made by the Applicant in the original application and the

same is as under —

a. Para—1- No Comments

b. Para — 2 - The said allegations regarding environmental

damage and not

obtaining environmental mandatory

permissions is denied by the Respondent No. 10 in view of
the above stated facts. The Applicant be put to strict proof for

the same.
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c. Para — 3 — It is submitted that the so called substantial
question of environment and mixed question of law and facts
are nothing but mere surmises on the part of the Applicant, as
no question of any law and facts involving substantial
question of environment is raised in the application showing
any pollution, nor there is any proof to that effect given by the
Applicant, thus, the same are nothing but the catchy titles
given by the Applicant under the garb of “‘substantial question
of environment’ and are not required to be addressed in any

manner in absence of proofs there to.

d. Para-4 -The entire so-called facts narrated by the Applicant
in para 4 are denied by the Respondent No. 10 in totality as
the same or nothing, but the false statements made by the
Applicant without any concrete proof to that effect. Thus, the
Respondent No. 10 states that the same are baseless and
deserves no interference by the hands of this Honourable

Tribunal.

e. Para-4.1-The Respondent No. 10 submits that the Applicant

has not shown any proof to the effect that he is ‘environment
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and social activists.” Further merely stating that the Applicant
IS an activist does not make him concerned and legal person
to file the present original application. Further, the Applicant
has not given any proof that he is the resident of Pune and as
to how he sharing a common environment with the project
under challenge. The Respondent No. 10 further submits that
the Applicant has not approached this Honourable Tribunal
with the clean hands by not stating that what type of business
IS running and how he is affected to file the present
Application under section 15 of the NGT Act. The
Respondent No. 10 submits that the project of the Respondent
No. 10 has started since 2013 and the Applicant is filing the
present in 2024, this shows that how the said so called activist
Is active and concerned for environment if he is so. The
present OA is nothing, but the vexatious litigation filed by the
Applicant which is evident from the face of record. Therefore,
on this count itself, the present Original Application is

required to be dismissed.

. Para-4.2 - Asregard to the general description of the project

the Respondent No. 10 does not wish to offer any comments
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over the same, but the Respondent No. 10 denies the
allegations regarding the violations during the construction
phases as well as its operation phases and for damage cost to
environment and ecology, and that of making profit at the cost
of mother nature. The Applicant has made vague and baseless
allegations and that the Applicant be put to strict proof for the

Same.

. Para - 4.3 — The Applicant by referring to the developmental
plan dated 5" January 1987 and more particularly for survey
No. 19 is making a jugglery and trying to deceive this
Honourable Tribunal as referring the land bearing Survey No.
19 (P) and 19 (part) and also the reservation of 1.38 Hector as
G-1 reservation, which is G-17 and not G-1. Further the said
plan has been revised by the Authority. Thus, the said
reservation has nothing to do with the land owned by the
project proponent for development of the said project. The
allegations that the project plot is affected by the natural water
course is also denied by the Respondent No. 10. The
Respondent No. 10 submit that the Respondent No. 6 - PMC

has issued a tender for the Nalla Development Works under
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the Pune Storm Water Management Project in 2016, which
included construction of concrete wall to channelise the Nalla
flowing adjacent to the said project plot. The construction of
the wall for Nalla protection was completed by PMC in due
course of time Respondent No. 10 has not caused any
disturbance to the Nalla. Thus, the allegations made by the
Applicant as regard to the violation by affecting the natural
water course are false and baseless. The copy of the said
tender issued by Respondent No. 6 is annexed herewith and

marked as ANNEXURE R-16.

. Para 4.4 and 4.5 — The Respondent No. 10 does not deny the
fact that there is a mandate for Prior Environmental Clearance
and the Respondent No. 10 has duly obtained the prior
Environmental Clearance for this project. The allegations as
to starting construction activities Prior to obtaining
Environmental Clearance is denied by the Respondent No. 10

in view of the factual matrix given here in above.

Para 4.6 — the Respondent No. 10 submits that the Annexure

A-4 @ page - 119 is nothing but the proposed storm water
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drainage network map without any authorised signature over
the same and without admitting, merely by referring to the
said map, also, it can be seen that the location of the Nalla is
adjacent to the said project and not affecting to any of the
natural water body. Therefore, the allegations are denied by

the Respondent No. 10.

Para 4.7 — The Respondent No. 10 submits that the
Respondent No. 10 has obtained the necessary permissions
from the authorities regarding the land use and the authorities
have given a clear permission for the use of the said land for
residential and commercial purpose. The copy of land use

certificate is annexed herewith and marked as ANNEXURE

R-17. Thus, the allegations regarding the use of the land for
commercial purpose without their being any permission and
that of causing impact on social infrastructure, public
communities, traffic and transportation and increase in
pollution load are false and baseless and are denied by the

Respondent No. 10.
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k. Para 4.8 and 4.9 —the Respondent No. 10 states that the same
are nothing but the narration of the facts and therefore does

not wish to offer any comments over the same.

I. Para4.10 and 4.11 — The Respondent No. 10 submits that the
same is the matter of record regarding the grant of consent to
establish and re-validation of the same, therefore, does not

wish to offer any comments over the same.

m. Para 4.12 — The Respondent No.10 submits that the
Respondent No. 10 has complied with directions given by the
SEAC-1 in its 58" meeting held on 01.08.2012. The copy of
representation of Respondent No. 10 in compliance with the
said directions, is annexed herewith and marked

as ANNEXURE R-18. Further, as regards to the

channelisation of the Nalla by constructing wall is already
clarified here in above and thus the allegation of the Applicant

regarding the same as denied.

n. Para 4.12 to para 4.15 — The same or nothing but the
reiterations of the directions given by the SEAC and SEIAA

while considering the application for grant of environmental
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clearance and the Respondent No. 10 submits that it has
received the Environmental Clearance only after due

compliance shown to the said authorities.

. Para 4.16 — The Applicant herein is making a false statement
by referring to Annexure A-11 page-148 which is nothing, but
Commencement Certificate (CC) dated 19" September 2013,
which is after the grant of Environmental Clearance granted
on 22" March 2013. The Applicant is falsely denoting the said
CC as the building sanction from PMC and thereby is making
an attempt to show that the construction was started prior to
grant of EC. Thus, the said attempt of the Applicant is required
to be deprecated by the hands of this Honourable Tribunal by
rejecting the entire Original Application filed by the

Applicant.

. Para 4.17 to para 4.18 — The Applicant herein has again
made a jugglery of words by stating ‘revised building
sanction’ and referring to the ‘commencement certificate.”
Therefore, the Respondent No. 10 submit that the Applicant

has no case of any ‘environmental pollution’ or that of
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deviance from any consented conditions and therefore the
Application of the Applicant is required to be rejected in

totality.

. Para 4.19 — The Respondent No. 10 submits that the revised
developmental plan dated 09.10. 2017 clearly has deleted the
Recreational Ground (RG) Area Reservation, Therefore, no
question of violation of any norms arises. The RG area
provided by the Respondent No. 10 to the said project is
2760.90 Square Metre and is clearly shown in the master plan
annexed herein above. Therefore, allegations of providing less

RG area are denied by the Respondent No. 10.

. Para—4.20 to 4.22 — The same are admitted to the extent of

the facts narrated from the documents. However, point to
noted is that the Occupancy Certificate is for total built of area
of 23,469.34 m2 and the EC obtained for 71,476.68 m2.
Which clearly shows that Respondent No. 10 has not
exceeded the construction are beyond the EC granted by the
SEIAA of Maharashtra and the construction carried out was

much below that the permission obtained through EC.
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s. Para — 4.23 — The Respondent No. 10 submits that the
Respondent No. 10 has complied with the conditions given by
SEAC - Il in its 86" Meeting 24.04.2019. A copy of the letter
by Respondent No. 10 addressing all queries raised by SEAC
— 111 the queries raised by is annexed herewith and marked

as ANNEXURE R-19. Thus, the allegation of the Applicant

that of giving misleading reply is hereby denied.

t. Para-4.24 and 4.25 — The Respondent No. 10 submits that
the contents of the same are admitted only to the extent of
facts and figures from the documents referred to such as
amendment proposal to EC and the grant of amended EC
dated 14.09.2019. The interpretation by the Applicant of any
facts and figures is specifically denied as the same is baseless.
The allegation of violation of EC conditions as regards to
CTE, permission of CGWA and soil and ground water test etc.
are denied for the very reason that the Respondent No. 10
have already stated herein above and submitted the evidence

of to that effect.
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u. Para — 4.26 — The Applicant has made a feeble attempt of
challenging the conditions of EC by portraying certain figures
which are in comparison to the EC granted on 22.03.2013
with the one which is granted by SEIAA on 14.09.2019. In
fact, the Applicant not understood the difference between
amendment and expansion. This EC dated 14.09.2019 is not
amendment to the previous EC rather it is fresh EC for
expansion which is clearly mentioned in clause 6 of the EC.
This EC being taken for expansion obviously every figure and
details of expansion phase are mentioned in it. It is already
stated by the Respondent No. 10 that the said project is carried
out in phases and therefore the Respondent No. 10 has applied
for various sanctions as mandated by law from time to time,
and thus, while applying for those sanctions for phase wise
development has taken utmost care of all the laws for the
protection of environment. Thus, the allegation of the
Applicant is nothing but a challenge to the EC granted by the
SEIAA, which cannot be done, by way of the present original
Application. Further, the Respondent No. 10 denies of any

violations of the EC conditions.
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v. Para4.27 — It is submitted that as the project was undertaken
in a phase wise manner, thus the application for EC and
occupancy certificates granted by the PMC was also in a
phase wise manner thus after all due permissions the
Respondent No. 10 has applied for consent to operate on dated
15.01.2020 to Respondent No. 4 and has received the same on
04.09.2020. The Respondent No. 10 submits that the
Respondent No. 10 has complied with the conditions of the
consent to operate by installing STP, OWC, solar water heater,
solar streetlights, tree plantation, green belt development, etc.
and the details of the same are stated here in above. It is denied
that there is a delay of 713 days in obtaining the CTO.
(Possession date is later than the Occupancy Certificate date)
As far as the above facts are concerned. The Applicant is
misinterpreting the CTO, which is for the solid waste
generation in the project, more particularly for a
housing/infrastructure project, it is the household sewage
generated. Thus, it cannot be the parameter that the date of
grant of CTO can be compared with the date of grant of

occupancy certificate from the PMC, as there is no logic that
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the household project like an industry has started giving
output from the date of commencement. Further, there is no
bar to the PMC to grant occupancy certificate without CTO,
and there is no bar on the Respondent No. 4 to grant CTO
before occupancy certificate. It is only the condition in
environmental clearance certificate that, the occupancy
certificate is required to be issued after verifying the
conditions of the EC are fulfilled. Therefore, as the occupancy
certificate was issued after the issue of environmental
clearance, and after due verification that the conditions of the
environmental clearance are fulfilled. Thus, by any stretch of
Imagination, there cannot be the calculation of any violation
which is put forth by the Applicant through his fancy-full
submissions. (there is difference between the Occupancy and

Possession)

. Para 4.28 — The Respondent No. 10 submits that the CGWA
notification applies only in case there is extraction of water
for the project. Respondent No. 10 has obtained water
connection from PMC and hence No extraction of Ground

Water is practiced by Respondent No. 10. This is evident from
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the visit report of the Scientist — C who has visited the site on
8" April 2024 and has clearly mentioned that there is no
extraction of ground water the said site inspection report dated
8" April 2024 is annexed herewith and marked

as ANNEXURE — 20.

. Further Respondent No. 10 states that he has also given an
undertaken to MPCB that he will not extract any ground water
vide undertaking dated 20.09.2021 which is also annexed

herewith and marked as ANNEXURE - 21.

. Para 4.29 — The Respondent No. 10 hereby reiterates that as
the project is undertaken in a phase wise manner, the
Respondent No. 10 has applied for re-validation of the CTE
and has received the same on 31.12.2020. It is a trite law that
the CTE is not required to be obtained unless and until there
IS a change in project or there is any expansion which is
required to be undertaken. Thus, the Respondent No. 10 while
expanding the said project has applied for re-validation,
therefore it cannot be stated that there is a construction on

going, when the EC is expired beyond the consented terms.
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And there cannot be by any stretch of imagination, any
violation, which can be calculated by counting the number of
days in between the expiry of the earlier CTE and the grant of
revalidated CTE. Further, the Applicant has made false and
baseless allegations that the Respondent No. 10 has mislead
the Respondent No. 4 while obtaining the re-validation of
CTE without any proof to that effect does the same or denied
in totality. The Respondent No. 10 has applied for Second
Environmental Clearance, this application was for a total built
up area of 1,15,406 m2 the SEIAA of Maharashtra has granted
Second Environmental Clearance on 14" September 2019
against this application. However, the 10D received by
Respondent No. 10 was limited to 94945.38 m2 and therefore
obviously the Environmental Clearance was issued for a total
built up area 94945.38 m2 although SEAC - Il of
Maharashtra has apprised the project for total built up area of
1,15,406 m2 as per the application. This clearly shows that the
Respondent No. 10 has not kept any discrepancy / difference
in application for EC and for CTE. Both the applications are

for the same built up area.
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z. Para 4.30 to para 4.36 - The contents of the said paragraphs
are admitted only to the extent of dates and grant of the
necessary environmental clearance. All the allegations in the
said paragraph as regard to the procedure followed by SEIAA
and the proceedings of the meetings are denied by the
Respondent No. 10, as the same are baseless and cannot form
the part of the present original application for the very reason
that under the garb of filing the present original application,
the Applicant is challenging the environmental clearance by
making allegations over the procedural aspect. The Applicant
further has exceeded its limits of making imaginary
submissions without any proof to that effect and does in a very
hopeless manner has filed the present original application
which deserve to be dismissed with cost. (The latest EC is
obtained by the Respondent No. 10 dated 12/05/2022 and as
per the general conditions mentioned in the EC particular
condition No. 9, Application should have preferred an appeals
challenging this EC within 30 days’ time. Therefore,

Applicant is debarred by time for challenging the said EC)
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aa.Para 4.37 — It is submitted that the said circular shall have a
prospective effect and further no direct imposition of any
penalty can be done. It is submitted that the said circular has
no basis provided in the Act and does the same cannot be
implemented arbitrary which is ultra vires to the provisions of
the water act and environmental protection act and the powers
of the board under the same. Thus, the said circular is not

applicable to the project of Respondent No. 10.

bb.Para 4.38 — The Respondent No. 10 submit that the
Respondent No. 10 it was in receipt of the notice of the
Applicant dated 23.08.2022, and the same was replied by the
Respondent No. 10 vide its replied dated 09.10.2022, by
denying the entire contents of the said notice as the allegations

made there in were false baseless.

cc.Para 4.39 — The Respondent No. 10 adopts the contents of
the notice reply dated 09.10.2022 given to the Applicant to the
present reply to original application. The Respondent No. 10
further submits that the language used by the Applicant is

defamatory stating the Respondent No. 10 as a criminal and
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therefore the Respondent No. 10 by reserves its right to sue

the Applicant for the defamatory statements made therein.

dd.Para 4.40 to Para 4.43 — The Respondent No. 10 states that
the Applicant seems to have obtained the copy of EC, CTO
and CTE from the online sources and thereafter with a view
to harass the Respondent No. 10 has done some arithmetical
calculations of days on its own surmises to create a case of so-
called violation and to gain sympathy from this Honourable
Tribunal. All the allegations made by the Applicant are
nothing but the negative approach of the Applicant towards
the said project for the reasons best known to the Applicant.
The Applicant slept over for years together and now is doing
the side exercise, which shows the ill intent of the Applicant.
it is a trite law that mere allegations are not considered to be
proof, and a party must provide evidence to support their
claims. The entire contents of the said Para are denied. The
Respondent No. 10 submits that the Applicant in Para 4.43
states that he is aggrieved and dissatisfied by the non-
compliance of the Respondent No. 10 but has failed to show

as to what non-compliance exists and is the reasons for
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pollution and further as to what extent the Respondent No. 10
Is involved into any violations or causing pollution. We will
have to examine as what is the date of possession as the date

of occupancy and date of possession may vary.

Para — 5 - The Respondent No. 10 states that there are no
grounds for filing of the present original application, which
are valid and thus the entire application being a false and
vexatious proceeding filed by the Applicant is required to be

rejected.

Para 5.1 — The Respondent No. 10 states that the Applicant is
expert in making catchy titles and does the same can be seen
from the title of para 5.1. The entire contents of the said
paragraph are denied by the Respondent No. 10 for the very
reason that the Respondent No. 10 has undertaken the
construction of the said project in a phase wise manner and
the chronology of events has already been clarified in the fact
narrated here in above. Thus, the contents of the table showing
alleged illegal construction without any proof to that effect, is

denied by the Respondent No. 10 the Applicant seems to have
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been making jugglery of the numbers and trying to show that
there have been any constructions prior to getting permission.
However, has failed to put on record any valid proof, except
the fancy-full statements made in the tables shown by the

Applicant.

gg.Para5.2 — It appears that the Applicant has misinterpreted the
so-called circular of Respondent No. 4 and has gone to the
extent of calculating the gaps in obtaining CTE and CTO in
comparison to occupancy certificate. The Applicant has
misinterpreted the said circular and calculated the gaps for no
reason, but just to harass the Respondent No. 10. It is the
Respondent No. 4 who has duly verified the factual aspects
while granting the CTE and CTO and there is no allegations
in the form of present without any urgent evidence to that
effect can be made by the Applicant. It is further submitted
that initial CTE and CTO prior to the date of circular, thus the
said circular cannot be applied retrospectively. Therefore, the
Respondent No. 10 denies entire contents of para 5.2 as the

same or baseless.
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hh.Para 5.3 — The Respondent No. 10 further denies the said so

calculation made by the Applicant stating the gap in obtaining
CTE as it is already submitted that the Respondent No. 10 has
applied for CTE and thereafter for re-validation of CTE at
appropriate time and has received the same after due
verification of the facts by the Respondent No. 4. Thus, no
gap of any nature can be calculated in the present case as it is
a housing project and not the factory, which is once
commissioned running in three shifts generating as hard as
waste. The Respondent No. 10 submits that the ratio of per
and Suraksha case is not applicable in the present matter by

any stage of imagination does no EDC can be imposed.

. Para 5.4 and 5.5 — As the Respondent No. 4 (MPCB) has

duly verified the project and the consented norms and as the
Respondent No. 10 is complying with all the consented norms
and conditions prescribed therein from time to time, there is
no violation on the part of Respondent No. 10, and therefore,
no EDC can be calculated by relying upon, any of the
compensation formula. The arithmetic calculations done by

the Applicant are nothing, but the imaginary figures put forth
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which are baseless and no justification to any of the
component in the said formula is given by the Applicant.
Further, in the event the formula is required to be applied it
shall cause irreparable losses to the Respondent No. 10 for the
very reason that the same cannot be in the instance case as this
being an infrastructure project. In the event if any EDC to be
calculated it must be computed based on the actual factual
data of pollution which is not given by the Applicant. Further,
the Applicant has not paid 1% stamp duty for his imaginary
figures of EDC which are alleged and put forth by the
Applicant, before claiming any compensation in the present

matter.

Para 5.6 — The Respondent No. 10 submits that there is no
deficiency in providing RG area /open space. The allegation
of the Applicant has regard to the deficiency in providing RG
area/open space cannot be sustained for the very reason that
whatever the RG/OS area provided by the Respondent No. 10
Is adequate and as per the rules laid down by the town
planning authority. Further, no violation of any nature is

pointed out by the Applicant except attempt to apply the ratio
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in the case of “Sunil Kumar Chugh”. The Respondent No.
10 most respectfully submit that the ratio of the said case
cannot be applied to the present case as the facts of the said
case were different and in the instance case the RG area is
provided. Thus, it cannot be the question before this
honourable tribunal as to whether the same is as per, mandate
or not as it is the jurisdiction of the town planning authority
under the town planning act. The Applicant has also failed to
demonstrate any violation which is causing pollution or any

adverse effect on the environment.

Para 5.7 — The Respondent No. 10 denies that there is any
violation of the terms and conditions of CTE and CTO. The
term used by the Applicant as regard to “ex-post facto CTE
and ex-post facto CTO” is unknown to the environmental
jurisprudence. It is submitted that any application to CTE and
CTO whenever made to the authority, there is a procedure
which is prescribed for grant of the same. The authority is also
empowered to inspect the premises before granting of the said
CTE and CTO. The Respondent No. 10 submits that this

whenever the application for CTE and re-validation of CTE
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was preferred to the authorities, the authorities have duly
inspected the site and thereafter has granted the said consent,
thus by any stretch of imagination it cannot be inferred at this
belated stage that the same has been obtained “ex-post facto”.
The Applicant has also failed to give any proofs to that effect.
The so-called table showing the violations as per the
Imagination of Applicant is denied by the Respondent in
totality. The Respondent No. 10 hereby gives its reply to the
said table separately which is annexed herewith and marked

as ANNEXURE R — 22.

II. The Applicant seems to have merely reproduce the consent
conditions and has blindly stated that the same have not been
followed, which is evident from the said paragraph. The
Applicant has never ever visited the site and is not related to
the sad project. Thus, we are making allegations as to not
following the consent conditions does not make out any case

of environmental pollution.

mm.Para 5.8 — The Respondent No. 10 submit that the

Respondent No. 10 is in compliance of all the EC conditions
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from time to time and submitting the six-monthly reports as
mandated by the said environmental clearance, thus nearly
enumerating the conditions in a table and stating that they are
not been followed without any proof to that effect is nothing
but of excited proceeding which is required to be dismissed
with exemplary cost. The contents of the entire table being

baseless are denied by the Respondent No. 10.

nn.Para 5.9 — The Respondent No. 10 hereby submits that the
construction of the said project is legal and by way of
following all legal process. The allegation has to constructions
in prohibited zone of 6 m from natural water body is nothing,
but the height of imagination and fanciful submissions made
by the Applicant as there is no construction in any prohibited
zone done by the Respondent No. 10. Further, the Respondent
No. 10 submit that the master plan for the entire project is
been sanctioned and approved by the PMC and same was
before the authorities granting the environmental clearance,
CTE and CTO. Thus, only pointing out the general conditions
does not prove that the Respondent No. 10 has violated the

same without any proof to that effect. As regard to the
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Mechanized Compost in Unit, STP, Transformer, DG sets are
concerned, the same are as per the plan submitted to the
authorities and there is no change in the location of
whatsoever nature. Therefore, the allegation that they are
placed and constructed in the prohibited zone of natural water

body week, baseless and denied by the Respondent No. 10.

0o.Para 5.10 — The Respondent No. 10 submits that the CGWA
Authority has duly inspected the site and thereby has granted
NOC to the said project further after granting of NOC
Respondent No. 10 the authority is regularly doing the site
inspection and recent inspection was done by the said
authority on 08.04.2024 nearby where no non-compliance is
reported by the side Authority. The copy of the site inspection
report dated 08.04.2024 is annexed herein above

at ANNEXURE R-23. CGWA notification applies only in

case there is extraction of water for the project, Respondent
No. 10 has obtained water connection from PMC and hence
No extraction of Ground Water is practiced by Respondent
No. 10. This is evident from the visit report of the Scientist —

C who has visited the site on 8" April 2024 and has clearly
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mentioned that there is no extraction of ground water the said
site inspection report dated 8" April 2024. Further
Respondent No. 10 states that he has also given an undertaken
to MPCB that he will not extract any ground water vide under

taking dated 20.09.2021.

pp.Para 5.11 — The Respondent No. 10 submits that it has taken
all permissions from the authority for the excavation which
was required for building of the said project by submitting a
debris management plan from a third-party expert. Further the
Respondent No. 10 has also conducted Hydro Geological
Study for the said project. The copy of the said Debris
Management Plan and undertaking given by the Respondent
No. 10 to the authorities is annexed herewith and marked

as ANNEXURE R-24. That the Respondent No. 10, denies

the allegation as to illegal extraction of any material and
dumping the same or non-designated site. Respondent No. 10
also states that the top soil was preserved and utilised for
gardening within own premises as it is fertile soil. The
Respondent No. 10 submit that the Respondent No. 10 has all

the due permissions which are required for execution of the
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said excavation which was required for the project. The
figures of excavation given by the Applicant are denied by the
Respondent No. 10 in totality as the same are imaginary and
baseless. The Applicant is required to be put to strict proof as
regard to the statement of imposing royalty over the said
excavation which is for the infrastructure project and non-
commercial. Thus, the contents of para 5.11 are denied by the

Respondent No. 10.

qg.Para 5.12 — The Respondent No. 10 submit that the
Respondent No. 10 was having all due permissions before the
felling of trees in the said project. The said permissions are
annexed herein above. It is further submitted that during the
said felling of trees, the due process was followed and the
execution was done in presence of the authorities of PMC.
Thus, the numbers of trees given by the Applicant are denied
by the Respondent No. 10, as the same are vague and baseless.
The Respondent No. 10 has undertaken the said felling of
trees strictly with the permission of and supervision of the
PMC tree Authority. Therefore, no EDC can be calculated for

the same. The Respondent No. 10 further submits that the
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Respondent No. 10 has planted almost 400 trees and has
submitted the report to the Respondent No. 4 and 6 to that

effect.

Para 5.13 — The Respondent No. 10 submits that the STP has
been installed at the demarcated location has sanctioned and
approved by various authorities from time to time. Thus, the
allegations of the Applicant are denied by the Respondent in
totality. The Respondent No. 10 further submits that the
Respondent No. 10 has installed full fledge Sewage Treatment
Plant (STP) with primary, secondary and tertiary treatment as
per the CPCB standards and after commissioning it
successfully has handed over the same to the Respondent No.
9 - Society. The location of the STP is decided upon slop and
other site conditions like soil strata, Respondent No. 10 states
that the location of STP is selected scientifically and the said
location has been shown to SEAC, SEIAA and MPCB and has
reflected in MPCB visit report. None of these authorities have

so far objected to the location of STP.
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ss. Para 5.14 — The Respondent No. 10 submits that the
Respondent No. 10 has installed the Organic Waste Composer
(OWC) as per the specifications and as mandated by the
consent conditions on the same location as demarcated in the
sanction planned. The said OWC is not installed in any
prohibited zone. Thus, the allegations of the Applicant in the

said para are denied by the Respondent No. 10 in totality.

tt. Para5.15 - The Respondent No. 10 submit that as stated here
in above the Respondent No. 10 has installed the Rain Water
Harvesting system (RWH) in the said project as per the
consented norms and the same is totally functional. The
allegations as to non-installation are totally baseless and

denied by the Respondent No. 10.

uu.Para 5.16 — The Respondent No. 10 submits that it has
installed the solar water heaters and solar energy systems as
required and as per the conditions of the EC. The Respondent
No. 10 submits that it has already provided the proof as
regards to the same hearing in above. The said allegations are

denied in totality.
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vv.Para 5.17 — It is submitted that the Respondent No. 10 has
submitted all true and correct information to the authorities,
and after verification of the same, the authorities have
proceeded to grant the consent to the said project. Thus, the
allegations of the Applicant that there is a separation of
information on the part of the Respondent are totally weak

baseless and denied by the Respondent No. 10.

ww. Para 5.18 to Para 5.36 — The Respondent No. 10 submits that
of the earlier Para by the Applicant and therefore denied by
the Respondent No. 10 in totality. The Respondent No. 10
submits that the Respondent No. 10 has provided the natural
lighting and ventilation to the basement. The Respondent No.
10 has planted more than 400 trees in the said project, the
Respondent No. 10 has not relocated the location of the STP,
the staircase of requisite size for evacuation and fire escape
has already been provided. The land use is as consented and
mandated by the authorities for commercial as well as
residential use, no use burden of any nature is casted upon to

the environment, the Respondent No. 10 has not undertaken
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any illegal activities and violated any environmental
protection enactment. It is further stated that there is no traffic
congestion in the side area due to the said project. The copies
of the Tree survival report, and Fire Tender Movement Plan is

annexed herewith and marked as ANNEXURE R-25.

xX.Para 6.1 to 6. 8 — The Respondent No. 10 submits that the
same are the weak, false and baseless grounds stated by the
Applicant and all the documents and next to the application
except those issued by the authorities are denied by the

Respondent No. 10.

yy.Para 6.9 - The Respondent No. 10 submits that the Applicant
has no locus and | to file the present application and the same
has been taken as the preliminary objection in the present
reply. The Applicant seems to have been making an attempt to
show his locus standi by making jugglery of words, and using
trying to show the definition of “aggrieved person and person
aggrieved”. Even though the Applicant calls himself a person
aggrieved, he has to show in his application as to what is his

status for being a person aggrieved and merely making
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allegations against the sad project and stating that he is an
environmental and social activist does not make him a person
aggrieved to file the present application. Therefore, the

application deserves to be dismissed in totality.

.Para 6.10 — The Respondent No. 10 submits that no case of

any substantial question of environment has been rude by the
Applicant from the present original application. Apart from
showing some arithmetical calculations, this Applicant has
miserably failed to prove any of his allegations against the
Respondent No. 10. Thus, on this count itself, the entire
application deserves to be dismissed. It is further submitted
that for an application under section 15, there has to be the
proofs relating to damages cause to the environment, which
but in the instance case the Applicant has failed to provide any
evidences to that effect to prove his case. Thus, the NGT has
no jurisdiction to proceed with the present application as there
IS no substantial question of environment, which can be dealt
with under the NGT Act. The allegations made in para 5.10

are nothing but repetition of the earlier paragraphs for which
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the same are dealt with hearing above and as such are denied

by the Respondent No. 10 in totality.

6. The Respondent No. 10 submits that no cause of action has ever
arose for filing the present application and therefore the entire
application deserves to be dismissed in totality. If at all as per the
allegations of the Applicant are concerned, the cause of action first
arose ought to have arose in the year 2011 as listed by the Applicant
that the Respondent No. 10 has started the construction before
obtaining any of the consent from the authorities. Thus, it cannot be
the case that one fine morning, the Applicant woke up and found that
there is a violation of environmental laws and his approaching before
this honourable tribunal for the relief as claimed by the Applicant in
the present case. Therefore, the application deserves to be dismissed

in totality for want of cause of action.

7. The Respondent No. 10 further submits that the Applicant cannot
file the original application and section 15 along with section 18, 20
and 33 of the NGT Act, bundled together as stated herein above. If
as per the Applicant, the present application is filed under section 15

of the Act, the same is beyond limitation as the project has started in
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the year 2012 and therefore no compensation can be claimed beyond
five years from the date of filing of the complaint. Even otherwise,
also if the Applicant is filing the present application under section
15 of the act, the same is not in consonance as per the provisions of
the Act, as the Applicant has not paid 1% stamp duty and no
computation of any compensation nor any proof related to damage
to the environment has been shown by the Applicant and therefore
on this counter itself, the present application being not maintainable

deserves to be dismissed.

8. The Respondent No. 10, therefore prays that —
a. The original application may kindly be dismissed with
exemplary cost to be imposed upon the Applicant for filing

the present proceeding before this Honourable Tribunal.

Pune

Date -05/12/2024 ADVOCATE FOR RESPONDENT NO. 10
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WESTERN ZONE BENCH PUNEAT PUNE

ORIGINAL APPLICATION No. 1 OF 2024

VISHAL SHANTARAM DARWATKAR ...APPLICANT
A Vis.
.= "UNION OF INDIA AND OTHERS ... RESPONDENTS
‘ 175 /4;‘1‘»
A AFFIDAVIT IN SUPPORT OF REPLY

, Bharat Mithalal Nagori, Agé: 64 Years, Occupation: Business, having
0 5 “E(' 1 office at Office No. 52, 2421, East Street Galleria Premises, East Street,

Camp, Pune - 411001 do hereby state on solemn affirmation as under: -

1. I say that I am the Partner of the Respondent No.10 in the present
case. I am aware of the facts and circumstances of the present case

and hence am able to depose the same on oath.

2. I say that the Respondent No.10 is filing the Reply to the Original
Application. I say that the contents of the said Reply and the present
affidavit are true and correct to the best of my knowledge,

information, belief and the legal advice which I believe to be correct.
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WHATEVER stated herein above is true and correct to the best of my

knowledge and belief and for the same I have signed hereunder at Pune on

this 05th day of December, 2024.

PANDURANG
NARAYANRAO
DHCRE
SANGV!, lJroTT PUNE

BEFORE ME
C 0%

REGD. NO#T 7
EXP. DATE

ADVOCATE & NOTARY

GOVERNMENT OF INDIA

SANGVi, DISTT. PUNE (MAHARASHTRA)
REGD . NO. 16176

EXP. DT. 2/1/2025

Deponent
IDENTIFIED BY Mg

ADVOCATE

" & DFC 0%
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ANNEXURE-R-1

Government of Maharashtra

SEAC2011/CR- 44 /TC-2
Environment department,
Room No. 217, 2" floor,
Mantralaya Annexe,
Mumbai 400 (32

Date: 22™ March, 2013

TO, . 7

M/s. Mahanagar Realty,
6th Floor, San Mahu Complex,
Opp Poona Club, Pune- 411 001.

Subject: Envirornmental Clearance for the proposed Residential & Commercial
Construction Project - “Ishanya” at Sr. No. 19A/3A Dhankawadi, Tal Haveli, Dist:
Pune by M/s Mahanagar Realty- Environmental clearance regarding.

Sir,

This has reference to your communication on the above mentioned subject. The
proposal was considered as per the EIA Notification ~ 2006, by the State Level Expert Appralsal
Committee, Maharashtra in its 58" meeting decided to recommend the project for prior
environmental clearance to SEIAA. Information submitted by you has been considered by State
Level Environment Impact Assessment Authority in its 50 & 57" Meetings.

2. It is noted that the proposal is for grant of Environmental Clearance for proposed
Residential & Commercial Construction Project - “Ishanya” at Sr. No. 19A/3A Dhankawadi, Tal

Haveli, Dist Pune. SEAC considered the project under screening category 8(a) B2 as per EIA
Notification 2006.

Brief Information of the project submitted by Project Proponent is as:

Name of the Project Ishanya

Project Proponent M/s Mahanagar Realty

Location of the project Sr, No. 19A/3A Dhankawadi, Tq.: Haveli, Dist: Pune
Type of Project Residential & Commercial Construction Project
Category 8(a) B2

Total Plot Area (sq. m.) Total Plot Area: 23,734.00 Sq.mt.

Deductions: 3,537.88 Sq.mt.
Net Plot area: 19,071.12 Sq.mt.

Permissible FSI (including TDR etc.) |1.6

Proposed Built-up Area (FSI & Non-|| FS| area (sq. m.} 32,286.79
FSI) ) Non FSI area (sq. m.): 39,189.89

Total BUA area (sq. m.) 71,476.68 o
Ground-coverage Percentage (%) 37 %

-1-
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Estimated cost of the project

158.843 Cr

No. of building & its configuration(s)

Residential buildings: 03 Nos.

Commercial building: 01 No.

Residential Building configuration: 03 Basement + 1S + 20
floors

Commercial Building configuration: Ground floor

Number of tenants and shops

230 Tenements

Number of expected residents / users Residential 1208
Commercial 43
Total 1251
Tenant density per hector 115

Height of the building(s)

Residential : 66.60 m
Commercial: 4.15 m

Right of way (Width of the road)

60 m

Turning radius for easy access of fire
tender movement from all around the
building excluding the width for the
plantation

9m

Total Water Requirement

Dry season:
* Fresh water (CMD): 108 &
Source: Pune Municipal Corporation
* Recycled water (CMD): 111
* Total Water Requirement (CMD): 164
» Swimming pool make up (Cum}: 06
* Fire fighting (Cum): 40,000 lit.
Wet Season:
« Fresh water (CMD}: 108 &
Source: Pune Municipal Corporation
* Recycled water (CMD): 53
*» Total Water Requirement (CMD): 161
* Swimming pool make up (CMD): 06
» Fire fighting (CMD): 40,000 lit.

Rail Water Harvesting (RWH)

» Level of the Ground water table : 10 m
* Size, no of recharge pits and Quantity:
Pit Size: 2.00 m x 0.9 m deep
No of Recharge Pits: 15 No.
* Budgetary allocation (Capital cost and O&M cost)
Capital cost: 5,00,000/-
O&M cost: 10,000/- p.a.

Storm water drainage

* Natural water drainage pattern: AS per contour
* Quantity of storm water : 11,269CMD
= Size of SWD: 200mm x 600mm

Sewage and Waste water

* Sewage generation (CMD) : 158

+ STP technology: Aerobic biological treatment system

<:‘:_'=._-______‘
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* Capacity of STP (CMD) :150

* DG sets (during emergency): 630 KVA X 4 No.

* Budgetary allocation (Capital cost and Q&M cost)
Capital Cost: 32,00,000/- |

O & M Cost: 10,00,000/- p.a.

Solid waste Management

Waste generation in the Pre Construction and Construction
phase:
» Waste generation
* Quantity of the top soil to be preserved: 12,000CUM
» Disposal of the construction way debris: Land filling on the
same site
Waste generation in the operation Phase:
* Dry waste (Kg/day): 213
» Wet waste (Kg/day): 348
+ STP Sludge (Dry sludge) (Kg/day): 09
Mode of Disposal of waste:
* Dry waste: Through Authorized vendors
« Wet waste: OWC
« STP Sludge(Dry sludge): Digested & used as manure
Area requirement: '
1. Location(s) and total area provided for the storage and
treatment of the solid waste:
Total Area: 60 Sq. m
Budgetary allocation (Capital cost and O&M cost)
Capital Cost: 7,00,000/-
O&M cost : 4,36,000/p. a

Green Belt Development

Total RG area:

1. RG area under green belt:

* RG on the ground (sq. m.): 6,807 Sq. m

* RG on the Basement Top (sq. m.): 2,832 sqm

2. Plantation:

«  Number and list of shrubs and bushes species to be
planted in the Basement Top RG: 70

4, Budgetary allocation (Capital cost and O&M cost)
Capital cost: 1,22,34,600/-
O&M cost: 5,33,520/- p.a.

Energy

Power supply:

« Maximum demand : 2520 units/day

+ Connected load : 2400 units/day

* Source : MSEDCL

Energy saving by non-conventional method:

* Energy saving measures

Use of T5-28W, CFL lamps shall be used for Common area

lighting

-3
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Use of non conventional energy i.e. Solar water heating
system, Solar PV panels for street lights.
Transformers are located close to load center to minimize
transmission losses
Thus total energy saving will be 1035 unit/ day
» Detail calculations & 41% of saving
« Compliance of the ECBC guidelines: (Yes / No) (If yes
then submit compliance in tabular form)
* Budgetary allocation (Capital cost and O&M cost)
Capital cost: 44,00,000/-
Q&M cost: 60,000/- p.a.
DG Set:
« Number and capacity of the DG sets to be used :
630 KVA (4No.).
» Type of fuel used : Diesel

Traffic Management Parking details:

* Number and area of basement:

No of Basement: 03

Area of per Basement (1):7229.17 m2
Area of per Basement (2&3): 21,687.51 m2
= Total Parking area : 25,624.21

*» Area per car:12.5 Sq. m

* 2-Wheeler: 720 No.

* 4-Wheeler: 930 No.

* Public Transport

Width of all Internal roads (m):12 &8 m

Environmental Management plan Construction phase (with Break-up):
Budgetary Allocation « Capital cost

STP : 32,00,000/-

RWH : 5,00,000/-

SWM : 7,00,000/-

Green Belt : 1,22,34,600/-
Non-Conventional Energy: 44,00,000
Operation Phase (with Break-up)-
STP: 10,00,000 p.a

RWH : 5,00,000 p.a

SWM : 4,36,000 p.a

Green Belt : 5,33,520 p.a
Non-Conventional Energy: 60,000 p.a
* Capital: 22,78,46,00

* O & M: 20,59,520 p.a

3. ' The proposal has been considered by SEIAA in its 50" & 57" meetings decided to
accord environmental clearance to the said project under the provisions of
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Environment Impact Assessment Notification, 2006 subject to implementation of the
following terms and conditions:-

This environmental clearance is issued subject to land use verification. Local
authority / planning authority should ensure this with respect to Rules, Regulations,
Notifications, Government Resolutions, Circulars, etc. issued if any. This
environmental clearance issued with respect to the environmental consideration and it
does not mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

The height, Construction built up area of proposed construction shall be in accordance
with the existing FSI/FAR norms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

"Consent for Establishment" shall be obtained from Maharashtra Pollution Control
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanitary and hygienic measures should be in place before starting
construction activities and to be maintained throughout the construction phase.

Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. No physical occupation or
allotment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropriate authority shall be obtained.

Provision shall be made for the housing of construction labour within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, mobile
STP, safe drinking water, medical health care, créche and First Aid Room etc.
Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured. ,

The solid waste generated should be properly collected and segregated. dry/inert solid
waste should be disposed off to the approved sites for land filling after recovering
recyclable material

Wet garbage should be treated by Organic Waste Converter and treated waste
(manure) should be utilized in the existing premises for gardening. And, no wet
garbage will be disposed outside the premises. Local authority should ensure this.
Arrangement shall be made that waste water and storm water do not get mixed.

All the topsoil excavated during construction activities should be stored for use in

- horticulture / landscape development within the project site.

Additional soil for leveling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved. :

Green Belt Development shall be carried out considering CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.
Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precdutions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority. :
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Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.
Construction spoils, including bituminous material and other hazardous materials
must not be allowed to contaminate watercourses and the dumpsites for such material
must be secured so that they should not leach into the ground water.

Any hazardous waste generated during construction phase should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra Pollution
Control Board.

The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards. ,

The diesel required for operating DG sets shall be stored in underground tanks and if
required, clearance from concern authority shall be taken.

Vehicles hired for bringing construction material to the site should be in good
condition and should have a pollution check certificate and should conform to
applicable air and noise emission standards and should be operated only during non-
peak hours. .

Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

Fly ash should be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003,
(The above condition is applicable only if the project sife is located within the 100Km
of Thermal Power Stations).

Ready mixed concrete must be used in building construction.

The approval of competent authority shall be obtained for structural safety of the
buildings due to any possible earthquake, adequacy of fire fighting equipments etc. as
per National Building Code including measures from lighting.

Storm water control and its re-use as per CGWB and BIS standards for various
applications. ‘

Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices referred.

(xxvii) The ground water level and its quality should be monitored regularly in consultation

with Ground Water Authority.

(xxviii)The installation of the Sewage Treatment Plant (STP) should be certified by an

{xxix)
{(xxX)

{xxxi)

independent expert and a report in this regard should be submitted to the Ministry
before the project is commissioned for operation. Treated effluent emanating from
STP shall be recycled/refused to the maximum extent possible. Treatment of 100%
gray water by decentralized treatment should be done. Necessary measures should be
made to mitigate the odour problem from STP. :
Local body should ensure that no occupation certification is issued prior to operation
of STP/MSW site ete. with due permission of MPCB.

Permission to draw ground water shall be obtained from the competent Authority
prior to construction/operation of the project.

Separation of gray and black water should be done by the use of dual plumbing line
for separation of gray and black water.

(xxxii) Fixtures for showers, toilet flushing and drinking should be of low flow either by use

of aerators or pressure reducing devices or sensor based control.
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(xxxii)Use of glass may be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, use high quality double glass with special
reflective coating in windows.

(xxxiv)Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material to fulfill requirement

(xxxv) Energy conservation measures like installation of CFLs /TFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning. Use CFLs and TFLs should be properly
collected and disposed off/sent for recycling as per the prevailing guidelines/rutes of
the regulatory authority to avoid mercury contamination. Use of sofar panels may be
done to the extent possible like installing solar street lights, common solar water
heaters system. Project proponent should install, after checking feasibility, solar plus
hybrid non conventional energy source as source of energy.

(xxxvi)Diesel power generating sets proposed as source of back up power for elevators and
common area illumination during operation phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

(xxxvii) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the boundary of the building
shall be restricted to the permissible levels to comply with the prevalent regulations.

(xxxviii} Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and no
public space should be utilized.

(xxxix)Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code, which is proposed to be mandatory for all air-conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement

xI)  The bulldmg should have adequate distance between them to allow movement of
fresh air and passage of natural light, air and ventilation

(xli) Regular supervision of the above and other measures for monitoring should be in
place all through the construction phase, so as to avoid disturbance to the
surroundings.

(xlii} Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

(xliii) Six monthly monitoring reports should be submitted to the Department and MPCB.

(xliv) A complete set of all the documents submitted to Department should be forwarded to
the MPCB

(xlv) In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

(xIvi) A separate environment management cell "with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

(xlvii) Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures
shall not be diverted for other purposes and year-wise expenditure should reported to
the MPCB & this department.

(xlviii) The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing

-~
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that the project has been accorded environmental clearance and copies of clearance
fetter are available with the Maharashtra Pollution Control Board and may also be
seen at Website at http: //ec.maharashtra.gev.in.

(xlix) Project management should submit half yearly compliance reports in respect of the

0

stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1% June & 1¥ December of each calendar year.

A copy of the clearance letter shall be sent by proponent to the concerned Municipal

Corporation and the local NGO, if any, from whom suggestions/representations, if

any, were received while processing the proposal. The clearance letter shall also be
. put on the website of the Company by the proponent.

(liy  The proponent shall upload the status of compliance of the stipulated EC conditions,

including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO,, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shail be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

(i)  The project proponent shall also submit six monthly reports on the status of

compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

(liiiy  The environmental statement for each financial year ending 31° March in Form-V as

is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon’ble court will be binding on the project proponent. Hence this
clearance does not give immunity to the project proponent in the case filed against him, if
any or action initiated under EP Act.

In case of submission of false document and non compliance of stipulated conditions,
Authority/ Environment Department will revoke or suspend the Environmental Clearance
without any intimation and initiate appropriate legal action under Environmental
Protection Act, 1986.

The Environment department reserves the right to add any stringent condition or to revoke
the clearance if conditions stipulated are not implemented to the satisfaction of the
department or for that matter, for any other administrative reason.

Validity of Environment Clearance: The environmental clearance accorded shall be
valid for a period of 5 years.

In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the department to assess the

Cg———-__,'
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adequacy of the condition(s) imposed and to incorporate additional environmental
protection measures required, if any.”

The above stipulations would be enforced among others under the Water (Prevention and
Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution ) Act, 1981,
the Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes
(Management and Handling ) Rules, 1989 and its amendments, the public Liability
Insurance Act, 1991 and its amendments.

Any appeal against this environmental clearance shall lie with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli — 110 022, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

(Valsa R Nair Smgh——""__ '

Secretary, Environment
department & MS, SEIAA

Copy to:

1. Shri. PM.A Hakeem, 1AS {(Retd.), Chairman, SEIAA, “Jugnu’ Kottaram Road,
Calicut- 673 006 Kerla.

2. Dr. S. Devotta, Chairman, SEAC, T2/302 Sky City, Vanagaram —Ambattur Road,
Chennai — 600 095

3. Additional Secretary, MOEF, ‘Paryavaran Bhawan’ CGO Complex, Lodhi Road, .
New Delhi — 110510

4. Member Secretary, Maharashtra Pollution Control Board w1th request to display a
copy of the clearance. '

5. The CCF, Regional Office, Ministry of Environment and Forest (Regional Office,
Western Region, Kendriya Paryavaran Bhavan, Link Road No- 3, E-5, Ravi- Shankar
Nagar, Bhopal- 462 016). (MP).

6. Regional Office, MPCB, Pune.

7. Collector, Pune,

8. Commissioner, Pune Municipal Corporation, Pune.

9, 1A- Division, Monitoﬁng Cell, MoEF, Paryavaran Bhavan, CGO Complex, Lodhi
Road, New Delhi-110003.

10. Director (TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

11. Select file (TC-3).
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

To,
Mahanagar Realty

Environment department,
Room No. 217, 2nd floor,
Mantralaya, Annexe,
Mumbai- 400 032.
Date:September 14, 2019

at CTS No. 373 (pt), 375,376,377(pt), 378 (pt), S.No..19A/3A, Dhankawadi, Satara Road, Pune- 411043

Subject:
Sir,

Environment Clearance for Expansion of Residential construction project Ishanya by Mahanagar Realty

This has reference to your communication on the above mentioned subject. The proposal was considered as per the EIA
Notification - 2006, by the State Level Expert Appraisal Committee-III, Maharashtra in its 89th meeting and recommend
the project for prior environmental clearance to SEIAA. Information submitted by you has been considered by State Level
Environment Impact Assessment Authority in its 174th meetings.

2. It is noted that the proposal is considered by SEAC-III under screening category 8(a) B1 as per EIA Notification 2006.
Brief Information of the project submitted by you is as below :-

1.Name of Project Ishanya
2.Type of institution Private
3.Name of Project Proponent Mahanagar Realty
4.Name of Consultant Not yet appointed

5.Type of project

Housing Project

6.New project/expansion in existing
project/modernization/diversification
in existing project

Expansion

7.1f expansion/diversification,
whether environmental clearance
has been obtained for existing
project

Yes, Environmental clearance obtained vide no. SEAC-2011/ C.R. 44/TC-2 dated 22nd March

2013

8.Location of the project

CTS No. 373 (pt), 375,376,377(pt), 378 (pt), S.No. 19A/3A, Dhankawadi, Satara Road, Pune-

411043
9.Taluka Haveli
10.Village Dhankawadi
Correspondence Name: Swaran Singh Sohal
Room Number: 0
Floor: 6

Building Name:

San Mahu Complex

Road/Street Name:

Poona Club road

Locality:

Camp

City:

Pune

11.Whether in Corporation /
Municipal / other area

Pune Municipal Corporation

12.10D/I0OA/Concession/Plan
Approval Number

In process

IOD/IOA/Concession/Plan Approval Number:

Approved Built-up Area:

13.Note on the initiated work (If
applicable)

construction is completed as per previous EC

14.LO0I / NOC / IOD from MHADA/

Other approvals (If applicable) NA
15.Total Plot Area (sq. m.) 23734
16.Deductions 3985.9
17.Net Plot area 19748.10

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA-
STATEMENT-0000001550 )
SETAA-MINUTES-0000002425
SEIAA-EC-0000002007

Page 1 of 12

Shri. Anil Diggikar (Member Secretary
SEIAA)
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18 (a).Proposed Built-up Area (FSI &
Non-FSI)

FSI area (sq. m.): 49993.85 sq.m

Non FSI area (sq. m.): 65411.66 sq.m.

Total BUA area (sq. m.): 115406

18 (b).Approved Built up area as per
DCR

Approved FSI area (sq. m.): 31514.91

Approved Non FSI area (sq. m.): 40664.39

Date of Approval: 20-07-2017

19.Total ground coverage (m?2) 9240
20.Ground-coverage Percentage (%)

(Note: Percentage of plot not open 48.5

to sky)

21.Estimated cost of the project 2620400000

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA-
STATEMENT-0000001550 )
SETAA-MINUTES-0000002425
SEIAA-EC-0000002007

Page 2 of 12

Shri. Anil Diggikar (Member Secretary
SEIAA)
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22.Production Details

e Product Existing (MT/M) | Proposed (MT/M) Total (MT/M)
1 Not applicable Not applicable Not applicable Not applicable
23.Total Water Requirement

Source of water PMC
Fresh water (CMD): |232
Recycled water - 116
Flushing (CMD):
Recycled water - 58
Gardening (CMD):
Swimming pool 6
make up (Cum):

Dry season: Total Water
Requirement (CMD)' [406
Fire fighting -
Underground water {300
tank(CMD):
Fire fighting -
Overhead water 25 kl/bldg
tank(CMD):
Excess treated water. | 139
Source of water PMC
Fresh water (CMD): | 232
Recycled water - 116
Flushing (CMD):
Recycled water - 0
Gardening (CMD):
Swimming pool 6
make up (Cum):

Wet season: Total Water
Requirement (CMD) | 348
Fire fighting -
Underground water |300
tank(CMD):
Fire fighting -
Overhead water 25 KL/bldg
tank(CMD):
Excess treated water | 197
Dimension of Swimming Pool:
Main Pool Size:18 mX 7M
Baby Pool size: 4 m X 7m

. : . Total water Requirement in KLD: 168

pD:;?l(lIsf(;Elirlmmmg Water requirement for make up in KLD: 6
Details of Plant& Machinery used for treatment of Swimming pool water: Filter, Self Priming
pump, Control panel for pump, Hair and lint strainer, S/F main drain in white ABS, S/F vacuum
point in white ABS, S/F inlet point in white ABS, overflow grating.

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA-

STATEMENT-0000001550 )

SEIAA-MINUTES-0000002425

SEIAA-EC-0000002007

Page 3 of 12

Shri. Anil Diggikar (Member Secretary

SEIAA)
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24.Details of Total water consumed

Particula Consumption (CMD) Loss (CMD) Effluent (CMD)
Water

Require Existing Proposed | Total Existing Proposed | Total Existing Proposed | Total
ment

Domestic [ Not applicable 232 232 | Not applicable 23 23 Not applicable 209 209

25.Rain Water
Harvesting
(RWH)

Level of the Ground
water table:

Pre monsoon: 10 m BGL Post monsoon : 3-5 BGL

Size and no of RWH
tank(s) and
Quantity:

NA

Location of the RWH
tank(s):

NA

Quantity of recharge
pits:

15

Size of recharge pits

2.0mx090mx2.0m

Budgetary allocation
(Capital cost) :

11.25/- lakhs

Budgetary-allocation
(O &M cost) :

1.0 /- lakh p.a.

Details of UGT tanks
if any.:

Domestic UG tank Capacity: 371.40 KLD
Fire UG tank Capacity: 300 KLD

26.Storm water

Natural water
drainage pattern:

As per contour

Quantity of storm

drainage walar 23.86 m3/min
Size of SWD: 600 mm
Sewage generation 313
in KLD:
STP technology: FAB & MBBR
Capacity of STP
(CMD): 2 STPS'150 KLD + 210 KLD

27.Sewage and
Waste water

Location & area of
the STP:

As per layout

Budgetary allocation
(Capital cost):

94 /- lakhs

Budgetary allocation
(O & M cost):

18 /- lakhs p.a.

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA- , c_(/“ -
STATEMENT-0000001550 ) s
SEIAA-MINUTES-0000002425

SEIAA-EC-0000002007

Shri. Anil Diggikar (Member Secretary
SEIAA)

Page 4 of 12
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28.Solid waste Management

Waste generation in
the Pre Construction
and Construction
phase:

Waste generation:

1 % of raw material

Disposal of the
construction waste
debris:

On the same site as filling material

Waste generation
in the operation
Phase:

Dry waste: 479 kg/day
Wet waste: 700 kg/day
Hazardous waste: NA
Biomedical waste (If NA
applicable):

STP Sludge (Dry 19

sludge):

Others if any:

E waste : 500 kg/year

Mode of Disposal
of waste:

Dry waste:

Through authorized vendor

Wet waste:

Mechanical composting unit

Hazardous waste:

NA

Biomedical waste (If
applicable):

NA

STP Sludge (Dry
sludge):

Through mechanical composting unit

Others if any:

E waste: Through authorized vendor

Location(s): As per layout
Area for the storage
Area
requirement: ?ga"l‘;’g:it:l:& other R
Area for machinery: |20 sqm
Budgetary allocation | Capital cost: 25/-lakhs

(Capital cost and
O&M cost):

O & M cost:

12.:26./-lakhs p.a.

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA-

STATEMENT-0000001550 )

SEIAA-MINUTES-0000002425

SEIAA-EC-0000002007

Page 5 of 12

Shri. Anil Diggikar (Member Secretary
SEIAA)
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29.Effluent Charecterestics

Serial . Inlet Effluent Outlet Effluent Effluent discharge
Number Parameters Unit Charecterestics Charecterestics standards (MPCB)
Not
1 pH applicable 7-8.5 6.5-7.5 NA
2 COD mg/l 300 - 400 <30 Not exceed 100 mg/l
3 BOD mg/1 250- 300 <10 Not exceed 10 mg/l
4 S.S. mg/l 350 -450 <5 Not exceed 50 mg/l
5 Oil & grease mg/l 10 <5 NA
6 TDS mg/l NA <1000 Not applicable
7 Total Nitrogen mg/l 40-50 < or equal to 10 Not applicable
8 Ammonrilti:éil}oréiégogen as mg/l Not applicable <orequal to 1 Not applicable
9 Total phosphate mg/l 547 < or equal to 2 Not applicable
10 Feacal Coliform | MPI/100 10000000 ND Not applicable
A f effl i ¢
( (grll\jl)ll)l?:t of effluent generation Not applicable
Capacity of the ETP: Not applicable
A f ffl 3
! éf:l}?lclllétd 0: treated effluent Not applicable

Amount of water send to the CETP: [ Not applicable

Membership of CETP (if require): | Not applicable

Note on ETP technology to be-used | Not applicable

Disposal of the ETP sludge Not applicable

SEIAA Meeting No: 174 Meeting Date: August 28, 2019 ( SEIAA-
STATEMENT-0000001550 )
SEIAA-MINUTES-0000002425

Shri. Anil Diggikar (Member Secretary

SEIAA-EC-0000002007 Page 6 of 12 || SEIAA)
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30.Hazardous Waste Details

Nslﬁaila)l(lar Description Cat UOM Existing | Proposed Total Method of Disposal
: Not Not Not Not Not .
1 Not applicable applicable | applicable | applicable | applicable | applicable Not applicable
31.Stacks emission Details
Height
. o Internal
Serial . : Fuel Used with from : Temp. of Exhaust
Number Section & units Quantity Stack No. ground dla(r:lne)ter Gases
level (m)
. ] Not Not Not .
1 Not applicable Not applicable applicable | applicable | applicable Not applicable
32.Details of Fuel to be used
N?l%%(ir Type of Fuel Existing Proposed Total
1 Not applicable Not applicable Not applicable Not applicable
Source of Fuel Not applicable
Mode of Transportation of fuel to-site Not applicable
33.Enerqgy
Source of power
supply : MSEDCL
During Construction
Phase: (Demand 45 KW
Load)
DG set as Power
back-up during 62.5 KVA (1)
construction phase
During Operation
phase (Connected 5092 KVA
p load):
ower During Operation
requlrement: phase (Demand 2367 KVA
load):
Transformer: 630 KVA X6
DG set as Power
back-up during 400 KVA X 1 No.
operation phase:
Fuel used: Diesel
Details of high
tension line passing NA
through the plot if
any:

34.Energy saving by non-conventional method:

Solar Water Heating Systems
* LED based lighting will be done in the common areas, landscape areas, signage's, Entry Gates and boundary compound

walls etc.

* Auto timer switches will be provided for street lights, Garden lights, Parking & staircase lights & other Common area
Lights for saving electrical energy.
» Water Level Controllers with timers will be used for water pumps.
¢ Overall Energy Saving is: Approx. 25%

36.Detail calculations & % of saving:

Nsuer;ili)l(lar Energy Conservation Measures Saving %
1 LED Lamps 28835 KWH / Annum
2 Solar Water heater 180675 KWH / Annum
37.Details of pollution control Systems
Source Existing pollution control system | Proposed to be installed
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Water .
pollution Not applicable STP
Noise
(iféltlotl]%% Not applicable Acoustic enclouser and canopy
set
li .
v%/gsltde Not applicable OowcC
Budgetary allocation | Capital cost: 124 /- lakhs
(Capital cost and
O&M cost): O & M cost: 7.9 /- lakhs p.a.

38.Environmental Management plan Budgetary Allocation

a) Construction phase (with Break-up):

N?l%ililér Attributes Parameter Total Cost per annum (Rs. In Lacs)
: Dust suppression
1 Erosion control Yocaidit 1.8
] Net, PPE to labours,
2 Site safety Sigh boards, etc 2
Mobile toilets, and
3 Site sanitation solid waste 2
management
4 %gﬁ%ggg&aﬂg Medical camp 2.4
] Air, water , noise and
5 Ergg;;)ﬁggltal soil monitoring and 1
g analysis
b).Operation Phase (with Break-up):
Serial o Capital cost Rs. In Operational and Maintenance
Number Component Description Lacs cost (Rs. in Lacs/yr)
Two STP of FAB-and
1 STP MBBR technology 5 =
g : Pits with bore and
2 Rain Water Harvesting internal piping Fir25 1
3 Solid e OWC installation 25 12.26
4 Landscape Plantation 64 3.70
Energy conservation
B) Energy measures 124 7.9
] air, water, soil, noise
6 Erggnoi?gﬁ?tal monitoring and 0 1.60
g analyasis
7 Safe?\//vt;?ggg;% and training to residence 9 0
8 Woag?/\fatt%?l;%roga%a: § water tanker 0 1.50

39.Storage of chemicals (§{111

E’lg{gggle%exploswe/hazardous/t0X1c

Maximum
Qual;tity
Storage & Consumption
Description Status Location Capacity S;?g;ge / Month in Sgllllrcel of tral]‘]’[:a;}i&fj on
in MT . any MT pply P

point of

time in
MT
: Not : Not Not . Not :
Not applicable applicable Not applicable applicable | applicable Not applicable applicable Not applicable

40.Any Other Information

No Information Available
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CRZ/ RRZ clearance NA
obtain, if any:

Distance from
Protected Areas /
Critically Polluted NA
areas / Eco-sensitive
areas/ inter-State
boundaries

Category as per
schedule of EIA
Notification sheet

Court cases pending
if any Na

Other Relevant NA
Informations

Have you previously
submitted No
Application online
on MOEF Website.

Date of online
submission

3. The proposal has been considered by SEIAA in its 174th meeting & decided to accord environmental
clearance to the said project under the provisions of Environment Impact Assessment Notification, 2006
subject to implementation of the following terms and conditions:

Specific Conditions:

I

PP to submit CER plan to Municipal Commissioner/District Collector and submit the acknowledgement to
Member Secretary, SEIAA.

I1

PP to submit revised energy saving calculations.

I

PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued by MoEF & CC
vide F.No.22-34/2018-IA.11I dt.04.01.2019.

v

SEIAA decided to grant EC for:-FSI: 38978.49 m2, Non-FSI: 55966.89 m2 and Total BUA: 94945.38 m2 (
Approval-no- CC/2430/18, Date-02.11.2018)

General Conditions:

I

gbvi/gste shall bedisposed through Authorized vendor as per-E-waste (Management and Handling) Rules,

II

The Occupancy Certificate shall be issued by the Local Planning Authority to the project only after ensuring
sustained availability of drinking water, connectivity of sewer line to the project site and proper disposal of
treated water as per environmental norms:

III

This environmental clearance is issued subject to obtaining NOC from Forestry & Wild life angle including
clearance from the standing committee of the National Board for Wild life as if applicable & this environment
clearance does not necessarily implies that Forestry & Wild life clearance granted to the project which will
be considered separately on merit.

Iv

PP has to abide by the conditions stipulated by SEAC& SEIAA.

The height, Construction built up area of proposed construction shall be in accordance with the existing
FSI/FAR norms of the urban local body & it should ensure the same along with survey number before
approving layout plan & before according commencement certificate to proposed work. Plan approving
authority should also ensure the zoning permissibility for the proposed project as per the approved
development plan of the area.

VI

If applicable Consent for Establishment" shall be obtained from Maharashtra Pollution Control Board under
Air and Water Act and a copy shall be submitted to the Environment department before start of any
construction work at the site.

VII

All required sanitary and hygienic measures should be in place before starting construction activities and to
be maintained throughout the construction phase.

VIII

Adequate drinking water and sanitary facilities should be provided for construction workers at the site.
Provision should be made for mobile toilets. The safe disposal of wastewater and solid wastes generated
during the construction phase should be ensured.

IX

The solid waste generated should be properly collected and segregated. dry/inert solid waste should be
disposed off to the approved sites for land filling after recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on the neighboring
communities and be disposed taking the necessary precautions for general safety and health aspects of
people, only in approved sites with the approval of competent authority.

XI

Arrangement shall be made that waste water and storm water do not get mixed.

XII

All the topsoil excavated during construction activities should be stored for use in horticulture / landscape
development within the project site.

XIII

Additional soil for leveling of the proposed site shall be generated within the sites (to the extent possible) so
that natural drainage system of the area is protected and improved.

e e
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XI1v

Green Belt Development shall be carried out considering CPCB guidelines including selection of plant
species and in consultation with the local DFO/ Agriculture Dept.

XV

Soil and ground water samples will be tested to ascertain that there is no threat to ground water quality by
leaching of heavy metals and other toxic contaminants.

XVI

Construction spoils, including bituminous material and other hazardous materials must not be allowed to
contaminate watercourses and the dumpsites for such material must be secured so that they should not
leach into the ground water.

XVII

Any hazardous waste generated during construction phase should be disposed off as per applicable rules and
norms with necessary approvals of the Maharashtra Pollution Control Board.

XVIII

The diesel generator sets to be used during construction phase should be low sulphur diesel type and should
conform to Environments (Protection) Rules prescribed for air and noise emission standards.

XIX

The diesel required for operating DG sets shall be stored in underground tanks and if required, clearance
from concern authority shall be taken.

XX

Vehicles hired for bringing construction material to the site should be in good condition and should have a
pollution check certificate and should conform to applicable air and noise emission standards and should be
operated only during non-peak hours.

XXI

Ambient noise levels should conform to residential standards both during day and night. Incremental
pollution loads on the ambient air and noise quality should be closely monitored during construction phase.
Adequate measures should be made to reduce ambient air and noise level during construction phase, so as to
conform to the stipulated standards by CPCB/MPCB.

XXII

Fly ash should be-used as building material in the construction as-per-the provisions of Fly Ash Notification
of September 1999 and amended as on 27th August, 2003..(The above condition is applicable only if the
project site is'located within the 100Km of Thermal Power Stations).

XXIII

Ready mixed concrete must be used in building construction.

XXIV

Storm water control and its re-use as'per CGWB and BIS standards for various.applications.

XXV

Water demand during construction should be reduced by use of pre-mixed concrete, curing agents and other
best practices referred.

XXVI

The ground water level and its quality should be monitored regularly in consultation with Ground Water
Authority.

XXVII

The installation of the Sewage Treatment Plant (STP) should be certified by an-independent expert and a
report in this regard should be submitted to the MPCB and Environment department before the project is
commissioned for operation. Discharge of this unused treated affluent, if any should be discharge in the
sewerline.Treated effluent emanating from-STP shall be recycled/refused to the maximum extent possible.
Discharge of this‘unused treated affluent,.if any should be discharge in the-sewer line.Treatment of 100%
gray water-by decentralized treatment should be done. Necessary measures should be made to mitigate the
odour problem from STP.

XXVIII

Permission'to draw ground water-and construction of basement if any shall be obtained from the competent
Authority prior to construction/operation of the project:

XXIX

Separation of gray and black water should be done by the use of dual plumbing line for separation of gray
and black water.

XXX

Fixtures for showers, toilet flushing and drinking should be of low flow either by use of aerators or pressure
reducing devices or sensor-based control.

XXXI

Use of glass may be reduced up to 40% to reduce the electricity consumption and load on air conditioning. If
necessary, use high quality double glass with special reflective coating in windows.

XXXII

Roof should meet prescriptive requirement as per Energy Conservation Building Code by using appropriate
thermal insulation material to fulfill requirement.

XXXIII

Energy conservation measures like installation of CFLs /TFLs for the lighting the areas outside the building
should be integral part of the project design and should be in place before project commissioning. Use CFLs
and TFLs should be properlﬁl collected and disposed off/sent for recycling as per the prevailing
guidelines/rules of the regulatory authority to avoid mercury contamination. Use of solar panels may be done
to the extent possible like installing solar street lights, common solar water heaters system. Project
proponent should install, after checking feasibility, solar plus hybrid non-conventional energy source as
source of energy.

XXXIV

Diesel power generating sets proposed as source of backup power for elevators and common area
illumination during operation phase should be of enclosed type and conform to rules made under the
Environment (Protection) Act, 1986. The height of'stack of DG sets should be equal to the height needed for
the combined capacity of all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtra Pollution Control Board.

XXXV

Noise should be controlled to ensure that it does not exceed the prescribed standards. During nighttime the
noise levels measured at the boundary of the building shall be restricted to the permissible levels to comply
with the prevalent regulations.

XXXVI

Traffic congestion near the entry and exit points from the roads adjoining the proposed project site must be
avoided. Parking should be fully internalized and no public space should be utilized.

XXXVII

Opaque wall should meet prescriptive requirement as per Energy Conservation Building Code, which is
proposed to be mandatory for all air-conditioned spaces while it is aspiration for non-air-conditioned spaces
by use of appropriate thermal insulation material to fulfill requirement.

XXXVIII

The building should have adequate distance between them to allow movement of fresh air and passage of
natural light, air and ventilation.

XXXIX

Regular supervision of the above and other measures for monitoring should be in place all through the
construction phase, so as to avoid disturbance to the surroundings.

= e
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XL

Under the provisions of Environment (Protection) Act, 1986, legal action shall be initiated against the project
proponent if it was found that construction of the project has been started without obtaining environmental
clearance.

XLI

Six monthly monitoring reports should be submitted to the Regional office MoEF, Bhopal with copy to this
department and MPCB.

XLII

Project proponent shall ensure completion of STP, MSW disposal facility, green belt development prior to
occupation of the buildings. As agreed during the SEIAA meeting, PP to explore possibility of utilizing excess
treated water in the adjacent area for gardening before discharging it into sewer line No physical occupation
or allotment will be given unless all above said environmental infrastructure is installed and made functional
including water requirement in Para 2. Prior certification from appropriate authority shall be obtained.

XLIII

Wet garbage should be treated by Organic Waste Converter and treated waste (manure) should be utilized in
the existing premises for gardening. And, no wet garbage will be disposed outside the premises. Local
authority should ensure this.

XLIV

Local body should ensure that no occupation certification is issued prior to operation of STP/MSW site etc.
with due permission of MPCB.

XLV

A complete set of all the documents submitted to Department should be forwarded to the Local authority and
MPCB.

XLVI

In the case of any change(s) in the scope of the project, the project would require a fresh appraisal by this
Department.

XLvII

A separate environment management cell with qualified staff shall be set up for implementation of the
stipulated environmental safeguards.

XLVIII

Separate funds shall be allocated for implementation of environmental protection measures/EMP along with
item-wise breaks-up. These. cost shall be included as part of the project cost. The funds earmarked for the
environment protection measures shall not be diverted for other purpoeses and year-wise expenditure should
reported to the MPCB & this department.

XLIX

The project management shall advertise at least in two local newspapers widely circulated in the region
around the project, one of which shall be in the Marathi language of the local concerned within seven days of
issue of this letter, informing that the project has been accorded environmental clearance and copies of
clearance letter are available with the Maharashtra Pollution Control Board and may also be seen at Website
at http://ec.maharashtra.gov.in.

Project management should submit half yearly compliance reports in respect of the stipulated prior
environment clearance terms and conditions in hard & soft copies to the MPCB & this department, on 1st
June & 1st December of each calendar year.

LI

A copy-of the clearance letter shall be sent by proponent to the concerned Municipal Corporation and the
local NGO, if any; from whom suggestions/representations, if any, were received while processing the
proposal. The clearance letter shall also-be-put on the website of the Company by the proponent.

LII

The proponent shall upload the status of compliance of the stipulated EC conditions, includin? results of
monitored data on their website and shall update the same periodically. Tt shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels
namely; SPM, RSPM. SO2, NOx (ambient levels as.well as stack emissions) or critical sector parameters,
indicated forthe project shall be monitored and displayed at a convenient location near the main gate of the
company in the public domain.

LIII

The project proponent shall also submit six monthlﬁ reports on the status of compliance of the stipulated EC
conditions including results of monitored data (both in hard copies as well as by e-mail) to the respective
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.

LIV

The environmental statement for each financial'year ending 31st March in Form-V as is mandated to be
submitted by the project proponent to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of EC conditions and shall also be sent to the respective
Regional Offices of MoEF by e-mail.
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4. The environmental clearance is being issued without prejudice to the action initiated under EP Act or any
court case pending in the court of law and it does not mean that project proponent has not violated any
environmental laws in the past and whatever decision under EP Act or of the Hon’ble court will be binding on
the project proponent. Hence this clearance does not give immunity to the project proponent in the case filed
against him, if any or action initiated under EP Act.

5. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environment clearance without any intimation and
initiate appropriate legal action under Environmental Protection Act, 1986.

6. The Environment department reserves the right to add any stringent condition or to revoke the clearance if
conditions stipulated are not implemented to the satisfaction of the department or for that matter, for any
other administrative reason.

7. Validity of Environment Clearance: The environmental clearance accorded shall be valid as per EIA
Notification, 2006, and amendments by MoEF&CC Notification dated 29th April, 2015.

8. In case of any deviation or alteration in the project proposed from those submitted to this department for
clearance, a fresh reference should be made to the department to assess the adequacy of the condition(s)
imposed and to incorporate additional environmental protection measures required, if any.

9. The above stipulations would be enforced among others under the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection)
Act, 1986 and rules there under, Hazardous Wastes (Management and Handling) Rules, 1989 and its
amendments, the public Liability Insurance Act, 1991 and its amendments.

10. Any appeal against this Environment clearance shall lie with the National Green Tribunal (Western Zone
Bench, Pune), New Administrative Building, 1stFloor, D-, Wing, Oppeosite Council Hall, Pune, if preferred,
within 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Shri. Anil Diggikar (Member Secretary SEIAA)

Copy to:

. SHRI JOHNY JOSEPH, CHAIRMAN-SEIAA

. SHRI UMAKANT DANGAT, CHAIRMAN-SEAC-I

. SHRI M.M.ADTANI, CHAIRMAN-SEAC-II

. SHRI ANIL .D. KALE. CHAIRMAN SEAC-III

. SECRETARY MOEF & CC

. IA- DIVISION MOEF & CC

. MEMBER SECRETARY MAHARASHTRA POLLUTION CONTROL BOARD:MUMBAI
. REGIONAL OFFICE MOEF & CC NAGPUR

. MUNICIPAL COMMISSIONER PUNE

. MUNICIPAL COMMISSIONER SATARA

. REGIONAL OFFICE MPCB PUNE

. REGIONAL OFFICE MIDC PUNE

. MAHARASHTRA STATE ELECTRICITY DISTRIBUTION CO. LTD
. COLLECTOR OFFICE PUNE

. COLLECTOR OFFICE SATARA

. COLLECTOR OFFICE SOLAPUR
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Maharashtra)

The Director
MAHANAGAR REALTY

CTS no. 373 (pt),375,376,377(pt),378(pt),S. no.19A/3A,Dhankawadi
Satara road Pune -411043

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted-to the:-SEIAA vide proposal number
SIA/MH/MIS/249450/2022 dated-01 Jan-2022..The particulars of the environmental
clearance granted to the project-are as below.

1. EC Identification No. EC22B038MH110633

2.  File No. SIA/MH/MIS/249450/2022

3. Project Type New

4. Category B2

5. Project/Activity including 8(a) Building'and Construction projects
Schedule No.

6. Name of Project Residential cum commercial construction

project

7. Name of Company/Organization MAHANAGAR REALTY

8. Location of Project Maharashtra

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Manisha Patankar Mhaiskar
Date: 12/05/2022 Member Secretary
SEIAA - (Maharashtra)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B038MH110633  File No. - SIA/MH/MIS/249450/2022 Date of Issue EC - 12/05/2022 Page 1 of 11
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

No. SIA/MH/MI1S/249450/2022
Environment & Climate
Change Department )
Room No. 217, 2™ Floor,
Mantralaya, Mumbai- 400032.

To

M/s. Mahanagar Realty,

CTS No. 373 (Part), 375,376,377(Part), 378 (Part),

Survey No. 19A/3A, Dhankawadi,

Satara Road, Pune.

Subject : Environment Clearance for Residential cum commercial Construction
project at CTS No. 373 (Part), 375,376,377(Part), 378 (Part), Survey No.
19A/3 A, Dhankawadi, Satara Road, Pune by M/s. Mahanagar Realty

Reference : Application no. STA/MH/MIS/249450/2022

This has reference to your communication on the above-mentioned subject. The
proposal was considered by the SEAC-3 in its 135" meeting under screening category 8 (a) B2 as
per EJA Notification, 2006 and recommend to SEIAA. Proposal then considered in 242™ (Day-2)
meeting of State Level Environment Impact Assessment Authority (SEIAA).

2. Brief Information of the project submitted by you is as below:-
1 Proposal Number SIA/MH/MIS/249450/2022
2 | Name of Project Residential cum comm.ercial Construction
project at Dhankawadi by Mahanagar Realty
3 | Project category 8a (B2)
4 | Type of Institution Private
~Name Mahanagar Realty
Registered San Mahu Complex, 6th floor, 5
Bund Garden Road,
office
address Opp. Poona Club,
5 | Project Proponent Pune -411001
Contact
Number 020- 66006306
e-mail asif.lukade@goelgangadevelopmen
v ts.com

As the EMP was prepared by PP and
appraised by SEAC for total proposal, no
fresh EMP and appointment of consultant is
‘ required.

7 | Applied for Balance EC

Previous EC vide no. SEIAA-EC-
0000002007Dated 14/09/2019

CTS No. 373 (Part), 375,376,377(Part), 378 (Part),
Survey No. 19A/3ADhankawadi, Satara Road,

6 Consultant

8 | Details of previous EC

9 | Location of the project

EC Identification No. - EC22B038MH110633  File No. - SIA/IMH/MIS/249450/2022 Date of Issue EC - 12/05/2022 Page 2 of 11
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Pune- 411043

Latitude :18°28°13.16"N

10 | Latitude and Longitude Longitude: 73°51730.72"E
11 | Total Plot Area (m2) 23734
12 | Deductions (m?2) 1125
13 | Net Plot area (m2) 22609
14 | Proposed FSI area (m?) 82551.42
15 | Proposed Non FSI area (m?) +32548.58
16 | Total BUA (m?) 1,15,100.00 £ »
94945.38SQM as per the sanction plan no.
17 TBUA (m2) approved by CC/2430/2018 dated 2"November 2018 and
Planning Authority till date 1,15,100 sqm as per 10D vide no. .
: : : o CC/3706/2021 dated 24/02/2022 -

18 | Ground coverage (sqm) & % 9240 sqm. 1
19 | Total Project Cost (Rs.) 262.04 Cr

CER as per MoEF& CC circular o - Cost .
20 dated 01/05/2018 Activity Location . (Rs) Duration

CER Activity will be done as and if requlred as directed by SEAC.

Details of Building Configuration:

21 | <Please use following legends: Floor = F , Parking = Pk, Podium = Po, Stilt =St,
Lower Ground = LG, Upper Ground = UG, Basement = B, Shops = Sh>
]I;:l‘ir(;?;lgs EC/Existing Proposed Configuration Reaso.n fmj

Bldg. | Configura Ht. Bldg. Configur Ht. i\l/[/(éiﬁfgggo
Name Sition (m) Name ation (m)
A | 3B+P+21 | 6970 | A 3BHP | 6970
‘ +21
B | 3B+P+21 | 69.70 B 3_% 2+1P | 69.70 | No Change
Cc | 3B+P+21 | 69.70 c | 3BXP | 6070
: ‘ 7 il
: ; ; ~ Changes
: 1B+G : . 1B+G ‘ due to
D +Mezz + | 99.90 D +Mezz+ | 99.83 | changed
5P+29 ‘ 5P +26 | market
: situation
Comme Commer
rcial at Part of 6.00 cial at Part of 6.00 No
Buildin Bldg D ) Building Bldg D ) Change
gD D '
Comm » .
. Communit
unity G 12.43 | y Prayer G 12.43 | No Change
Prayer
Hall :
Hall ‘

EC Identification No. - EC22B038MH110633  File No. - SIA/MH/MIS/249450/2022 Date of Issue EC - 12/05/2022
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22 | Total No. of Tenements 479 tenements + 9 Shops
23 | Water Budget Dry Season (CMD) Wet Season (CMD)
Fresh Water 220 Fresh Water 220
Recycled 169 Recycled 111
HVAC 0 HVAC 0
Swimming 6 Swimming Pool| 6
pool
Flushing 111 Flushing 111
Total 369 Total 331
Wastewa.ter 309 Wastew-ater 309
generation generation
on | e Storage b | UGT-Domestic water tank :371.40 KL
apacity for firetighting Fire water tank : 300 KLD
UGT :
25 | Source of water Pune Municipal Corporation
Level of the
. : . Pre-Monsoon— 10.00 m
26 | Rainwater Harvesting (RWH) Ground Post-Monsoon— 3-5 m
Water
Size and no
of RWH .
tank(s) and NA as no tank is proposed
Quantity:
Quantity and ,
size of 15, Size- 0.2 m X 0.9 M
recharge
pits:
Details of
UGT tanks As per point no. 24
if any:
Sewage
27 | Sewage and Waste water Generation 319 CMD
(CMD)
STP
technology MBBR
Capacity of
STP (CMD) 150 CMD and 210 CMD
Solid Waste Management . .
28. during construction phase Type Quantity |Treatment / Disposal
Dry Waste 16 KG Through authorized
vendor
Wet waste 24 kg Organic waste
composter
Construction 1% of |For filling on same site

EC Identification No. - EC22B038MH110633

File No. - SIA/IMH/MIS/249450/2022

Date of Issue EC - 12/05/2022
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waste raw
material
Solid waste Management . .
29. during Operation phase Type Quantity |Treatment / Disposal
\ Dry Waste 461 Through authorized
Kg/day vendor
Wet waste 675 Organic waste
Kg/day composter
Hazardous NA NA
waste" . ,
Biomedical NA NA
waste '
E- waste Through authorized
¢ 1336
Kg/year vendor -
STP sludge 19 Organic waste
Kg/day composter
Total RG area (m2) 2760.90
Existing trees on plot 44
, G t
4o, | Green Belt I\Il‘;lri};’jr oftrees tobe | 376
" | Development P
' Number of trees to be 16
cut .
Number of trees to be
‘ 15
transplanted -
31. | Power requirement Source of power supply MSEDCL
During Construction
Phase (Demand Load) 75 KW
During Operation phase
(Connected load) S609 KW
, During Operation phase
| (Demand load) 255 LKW
Transformer 630 KVA X 4 Nos.
DG set 400 KVA X 1 Nos.
Fuel Used Diesel
. . . Savings
32. | Details of Energy Savings Details (K WH/annum)
Solar PV panels 102600
Timer Logic Controller 131291
Electronic V3F drive for 114362

lifts

EC Identification No. - EC22B038MH110633  File No. - SIA/IMH/MIS/249450/2022 Date of Issue EC - 12/05/2022

Page 5 of 11



918

Solar Water Heater 501120

Type Details Cost (lakhs)

Erosion control,
Site Safety,
Site Sanitation,
Capital Disinfection & 10.0
Health check up,
Environmental Management Environmental
33 | plan budget during " Monitoring
construction phase

Erosion control
Site Safety
Site Sanitation
O & M cost | Disinfection & 1.0
: Health check up
Environmental
Monitoring

Capital | O&M
Component | Details Cost Cost
(Lakhs) | (Lakhs)

Network upto
Storm final disposal
Water . P
point

Sewage Installation of

Treatment | STP 94.00 18.00
Water Disinfection
treatment treatment
rwg | Boreholesand| 50 1 69
pits
Swimming | Construction
Environmental Management pool & Equipment
34 | plan budget during ] OWQC
| construction phase Solid waste Machine 25.00 12.36
Hazardous _ - B
Waste
E waste - - -

Green belt | Plantation of
developmen trees and 64.00 3.70

t Maintenance
Energy Solar 124.0 7.9
Saving Equipment
. Monitoring
Environmen and analvsis
tal Y ; 1.60

of air, water,

Monitorin ) ]
& soil & noise
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Disaster e g
Managemen | T "¢ FI8RHNE | 1006 1 940
System
t plan
. . Area of
35. | Traffic Management Type Requiredas | Provid parking
per DCR ed 2
(m”)
4-Wheeler 909 1094 13675
2-Wheeler 1245 1550 3100
Bicycles 685 691 691
Details of Court -
36 cases/htlgatlone Wk the . Attached as Annexure
project and project location if >
any
3. Proposal is an expansien of existing construction project. PP has received earlier EC

vide letter dated 14/9/2019 for total BUA 94945.38 Sqm. Proposal has been considered by SEIAA
in its 242™ (Day-2) meeting and decided to accord Environment Clearance to the said project
under the provisions of Environment Impact. Assessment Notification, 2006 subject to

implantation of following terms and conditions-
Specific Conditions:
A. SEAC Conditions-

1.. PP to submit the undertakmg regardmg there is no change i in pr0]ect

B. SEIAA Conditions-

1. PP to keep open space unpaved so as to ensure permeability of water. However whenever

paving is deemed necessary, PP to provide grass pavers of suitable types & strength to

increase the water permeable area as well as to allow effective fire tender movement.

2.7 PP to achieve at least 5% of total energy requirement from solar/other renewable sources.

3. PP Shall comply with Standard EC conditions mentioned in the Office Memorandum issued
by MoEF& CC vide F.No.22-34/2018-IA.I11 dt. 04.01.2019. '

4. "SEIAA after deliberation de01dedy to grant EC for —_FSI- 825_51‘.2 m?2, Non-FSI- 32522.76
m2, Total BUA=115073.96 rri2._ (Plan approval-CC/3706/21, dated-29.02.2022).

General Conditions:

a) Construction Phase :-

I. The solid waste generated should be properly collected and segregated. Dry/inert solid
waste -should be disposed of to:the approved sites for land filling after recovering

recyclable material.

II. Disposal of muck, Construction spoils, including bituminous material during

construction phase should not create any adverse effect on the neighbouring

communities and be disposed taking the necessary precautions for general safety and
health aspects of people, only in the approved sites with the approval of competent

authority.

M. Any hazardous waste generated during construction phase should be disposed of as

per applicable rules and norms with necessary approvals of the Maharashtra Pollution

EC Identification No. - EC22B038MH110633  File No. - SIA/IMH/MIS/249450/2022 Date of Issue EC - 12/05/2022
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Control Board.

IV. Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile toilets. The safe disposal of
wastewater and solid wastes generated during the construction phase should be
ensured.

V. Arrangement shall be made that waste water and storm water do not get mixed.

VI. Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices.

VII. The ground water level and its quality should be monitored regularly in consultation
with Ground Water Authority.

VIII. Permission to draw ground water for construction of basement if any shall be obtained
from the competent Authority prior to construction/operation of the project.

IX. Fixtures for showers,; toilet flushing and drinking should be of low flow either by use
of aerators or pressure reducing devices or sensor based control.

X. The Energy Conservation Building code shall be strictly adhered to.

XI. All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

XII. Additional soil for levelling of the proposed site shall be generated within the sites (to
the extent possible) so that natural drainage system of the area is protected and
improved.

XIII. Soil and ground water samples will be tested to ascertain that there is no threat to
ground water quality by leaching of heavy metals and other toxic contaminants.

XIV. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

XV. The diesel generator sets to be used during construction phase should be low sulphur
diesel type and should conform to Environments (Protection) Rules prescribed for air
and noise emission standards.

XVI. PP to strictly adhere to all the conditions mentioned in Maharashtra (Urban Areas)
Protection and Preservation of Trees Act, 1975 as amended during the validity of
Environment Clearance.

XVII. Vehicles hired for transportation of Raw material shall strictly comply the emission
norms prescribed by Ministry of Road Transport & Highways Department. The vehicle
shall be adequately covered to avoid spillage/leakages.

XVIIL. Ambient noise levels should conform to residential standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambient air and noise level during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

XIX. Diesel power generating sets proposed as source of backup power for elevators and
common area illumination during construction phase should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height needed for the combined capacity of all
proposed DG sets. Use low sulphur diesel is preferred. The location of the DG sets
may be decided with in consultation with Maharashtra Pollution Control Board.

EC Identification No. - EC22B038MH110633  File No. - SIA/IMH/MIS/249450/2022 Date of Issue EC - 12/05/2022 Page 8 of 11
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XX. Regular supervision of the above and other measures for monitoring should be in place
all through the construction phase, so as to avoid disturbance to the surroundings by a
separate environment cell /designated person.

B) Operation phase:-

I.  a) The solid waste generated should be properly collected and segregated. b) Wet waste
should be treated by Organic Waste Converter and treated waste (manure) should be
utilized in the existing premises for gardening. And, no wet garbage will be disposed
outside the premises. ¢) Dry/inert solid waste should be disposed of to the approved
sites for land filling after recovering recyclable material:

II. E-waste shall be disposed through Authorized vendor as per E-Waste (Management

and Handling) Rules, 2016.

I[I. a) The installation of the Sewage Treatment Plant (STP) should be certified by an
mdependent expert and a report in this regard should be submitted to the MPCB and
Environment department before the project is commissioned for operation. Treated
effluent emanating from STP shall be recycled/ reused to the maximum extent
possible. Treatment of 100% grey water by decentralized treatment should be done.
Necessary measures should be made to mitigate the odour problem from STP: b) PP to
givel00 % treatment to sewage /Liquid waste and explore the possibility to recycle at
least 50 % of water, Local authority should ensure this.

IV.  Project proponent shall ensure completion of STP, MSW disposal facility, green belt
development prior to occupation of the buildings. As agreed during the SEIAA
meeting, PP to explore possibility of utilizing excess treated water in the adjacent area
for gardening before discharging it into sewer line No physical occupation or allotment
will be given unless all above said environmental infrastructure is installed and made

~ functional including water requirement. , '

V. The Occupancy Certificate shall be issued by the Local Planning Authority to the
project only after ensuring sustained availability of drinking water, connectivity of

~ sewer line to the project site and proper disposal Qf treated water as per environmental
norms. :

VL  Traffic congestion near the entry and exit pornts from the roads ad_]ornlng the proposed
project site must be avoided. Parkrng should be fully internalized and no pubhc space
should be utilized. : - ‘

VII. PP to provide adequate electric charging points for electrrc vehicles (EVs)
VIII.  Green Belt Development shall be carried out con51der1ng CPCB guidelines including
selection of plant species and in consultation with the local DFO/ Agriculture Dept.

IX. A separate environment management cell with qualified staff shall be set up for
implementation of the stipulated environmental safeguards.

X. Separate funds shall be allocated for implementation of environmental protection
measures/EMP along with item-wise breaks-up. These cost shall be included as part
of the project cost. The funds earmarked for the environment protection measures shall
not be diverted for other purposes.

XI. The project management shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Marathi
language of the local concerned within seven days of issue of this letter, informing that
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the project has been accorded environmental clearance and copies of clearance letter
are available with the Maharashtra Pollution Control Board and may also be seen at
Website at http://parivesh.nic.in

XII. Project management should submit half yearly compliance reports in respect of the
stipulated prior environment clearance terms and conditions in hard & soft copies to
the MPCB & this department, on 1st June & 1st December of each calendar year.

XIII. A copy of the clearance letter shall be sent by proponent to the concerned Municipal
Corporation and the local NGO, if any, from whom suggestions/representations, if any,
were received while processing the proposal. The clearance letter shall also be put on
the website of the Company by the proponent.

XIV. The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. It shall simultaneously be sent to the Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely;
SPM, RSPM. SO2, NOx (ambient levels as well as stack emissions) or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

C) General EC Conditions:-
I. PP has to strictly abide by the conditions stipulated by SEAC& SEIAA.

II. Ifapplicable Consent for Establishment" shall be obtained from Maharashtra Pollution
Control Board under Air and Water Act and a copy shall be submitted to the
Environment department before start of any construction work at the site.

III. Under the provisions of Environment (Protection) Act, 1986, legal action shall be
initiated against the project proponent if it was found that construction of the project
has been started without obtaining environmental clearance.

IV. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data (both
in hard copies as well as by e-mail) to the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

V. The environmental statement for each financial year ending 31st March in Form-V as
is mandated to be submitted by the project proponent to the concerned State Pollution
Control Board as prescribed under the Environment (Protection) Rules, 1986, as
amended subsequently, shall also be put on the website of the company along with the
status of compliance of EC conditions and shall also be sent to the respective Regional
Offices of MoEF by e-mail. \

VI. No further Expansion or modifications, other than mentioned in the EIA Notification,
2006 and its amendments, shall be carried out without prior approval of the SEIAA.
In case of deviations or alterations in the project proposal from those submitted to
SEIAA for clearance, a fresh reference shall be made to the SEIAA as applicable to
assess the adequacy of conditions imposed and to add additional environmental
protection measures required, if any.

VII. This environmental clearance is issued subject to obtaining NOC from Forestry &
Wild life angle including clearance from the standing committee of the National Board
for Wild life as if applicable & this environment clearance does not necessarily implies
that Forestry & Wild life clearance granted to the project which will be considered
separately on merit.
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4. The environmental clearance is being issued without prejudice to the action initiated under
EP Act or any court case pending in the court of law and it does not mean that project proponent
has not violated any environmental laws in the past and whatever decision under EP Act or of the
Hon’ble court will be binding on the project proponent. Hence this clearance does not give
immunity to the project proponent in the case filed against him, if any or action initiated under EP
Act.

5. This Environment Clearance is issued purely from an environment point of view without
prejudice to any court cases and all other applicable perm15510ns/ NOC:s shall be obtained before
starting proposed work at site. '

6. In case of submission of false document and non-compliance of stipulated conditions,

Authority/ Environment Department will revoke or suspend the Environment clearance without
any intimation and initiate appropriate legal action under Envi‘ro'nmenta‘l Protection Act, 1986.

7. - Validity of Environment Clearance: The environmental clearance accorded shall be valid
as per EIA Notification, 2006, amended from time to time.
8. The above stipulations would be enforced among others under the Water (Prevention and

Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and rules there under, Hazardous Wastes (Management and
Handling) Rules, 1989 and its amendments, the public Liability Insurance Act, 1991 and its
amendments. . -

9. Any appeal against this Env1r0nment clearance shall lie with the National Green Tribunal
(Western Zone Bench, Pune), New Administrative Building, 1* Floor, D-Wing, Opposite Council
Hall, Pune, if preferred, within 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

Manisha atankz]r
- (Member Secretary,

Copy to:
1. Chalrman SEIAA, Mumbai. ,
2. Secretary, MoEF & CC; IA- Division MOEF & CC
3. Member Secretary, Maharashtra Pollution Control Board, Mumbai.
4. Regional Office MoEE & CC, Nagpur
5. District Collector, Pune.
6. Commissioner, Pune Municipal Corporation -
7. Regional Officer, Maharashtra Pollution Control Board, Pune.
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| MAHARASH. TRA

ANNEXURE-R-Z

i Phone 24020781 | 24010437 Kalpataru Point, 27, 3™ & 4" Floor,

; Opp. Cineplanet, Near Sion Circle,

} Fax 24024068 / 24044532 Sian (E), Mumbai-400022.

‘ Email mpch@vsnl.net

| MisitAt . jutpi/mpeh

E BIC No: PN-10506-11

f Infrastructure Project/LS]

4: Consent No. MPC BHQ/ROHQ/Pune/CE/CC 182 Date: 00 F04/2012 E
Q—?wmem to Establishh under Section 2% of the Water (Prevention & f.{:sm*m of
Pollution) Aet, 1974 & undey Section 21 of the Air (Prevention & Control of

| Pollution; Aect, 19581 and Authiprization / Renew 4l of Authorization amiilz

‘: Rale 5 oof the Hasnrdous Wastes IMnn s demme ity Hondling & ”i-s‘nxhﬂuz\{?

Movement) Rules 2608 .

CONSENT i heveby granted to.
M/a. Mahanagar Realty, “lshanya®,
o TORAMA, Dhankawadilal Havely,
Puae. Mabharashing:

the Waiel i
Authovization nndor the provismnns A HEWRER Rules and ametdments
silideat 1o Ghe rovisione 97 THE Act ¢ sl the Rules sod the Ordeps that mag k

Visthor and subiect tithodsHuwang ims il oo ndong

lneated n the ek v the prevs
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vears whichever is paviie

i
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1

CONDITIONS UNDER WATER Al 2E

I i i i 103301 s projeet Bl Bin et inst
.1%’1_'.
¢
R G G | Hlfnl 3°) R ERIash e 1 ~| ) 1 i 1 {
~ il | | ¥ [ 113 Fhev ,;53. 1 l iten B § 1 0 Tt 121 e 3 63
51 1 i it § ‘.1‘1'% 1 fegl il i wo eyl }
L1
= i




e

i v -

{1

el
{18}

3

SROBung

ipH 0 __—
_Suspended Solids
"BOD 3 Days 27 degrec
& = & to exceed g
. Detergent
7 | Floating matters
18 {CUD .. 1 Notioexceed g
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veused for fAushing, fire fighting and cooling of Aly conditionees and remaining shall be
discharged to Municipal sewer. In no case. effftuent shall find it way t0 aty watey

body direetly/indivectly at any time,

73

E‘fhﬁ project proponent authorities should opt environmental friendly
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Other Conditions (during Coustruction Ph

1. All activitie Fnt
1987 (16.of 1927), Forest {
(Protection) Act, 1972 153
avea wherever applicable and:
Instruments.

2. This Consent to Establish is Jesied only for New Consteastion/Davelopmg

(onstruetion Project prupises, )

No guareying activities shatll be comimenced i the area unless approprate
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construction, of local residentiad howsing and deaditional road manienance
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5 Eetisction of Grouzndwater for the pnject shall requize prion permission| ol
phe State Ground Water Authority or sther relevanit autborities. as
apphieable.

£ Neur the activities that arve velated to walex by of water pavks

water sports) and/or in the VicInity of lake, Pissolved Uxygen shall not be
leas than 5 ma/liter.

In oider to ensure that the water from this project do not enter intp-oulsice

envivonment. the antlas rassiny the alex premises, shall be
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lined. covered and made water tight by the apphant w shin the preni
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practices as per e 1 cifations of local bed:
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10, The Spplicant shall draw plans for the cegregaiton of solid wastes into
biodegradable and  nenzhiodegiadable components. The biodegradable
material shall be rncychf*%l’ through scientific in-house composting (t.e vormi-
composting facility within premises) with the approval of local body. The
proper demarked area shall be identified for colleetion & storage of 4
properly which, shaill be finally disposed off at approved Municipal i
Waste landfill site of local body envivenmmentaily acceptable Tocition and
method, It s clavified that the ferm solid waste includes domestic.

sommercial. and garden wastes, but dees not inchade hazardeous and bis-

wedical wastes, The activities of big-compoestng and engmeered landiill
shall be as per the Municipal Solid Waste (M&H )y Rules. 2000
11 Applicart shall be yespansible to take adequate precautionary messares as
detatled in this conseni :
1%, The applivant/generator s hall be responsible for safe and scientific
transporfation, treatment and dispos al of Bio-Medical Waste
provisions made under the Bio-Medival Waste (Management & -
Rules, 1998, Any sctivity ag defined wnder PMW (M & HYy R
ohtain a separats Autherization from Malarashia }f’fiifh'rftmﬂ(?én;m'fsl_ Brsenl,
14, For disinfestions of waste water ulers wioler radiation shall be wsed in place
of ehlorivation. : :
1.4, Vehicles hived for construetion activitica should be gperated only duving non
peak bours. '
15. Ready mixed conerete usod i building sonstruction should apply sepavately
for consent from the Board, i
16. Applicant, during the construstion stage s hall provide
2. Sepsic tank and soak pit of adecquate copaeity for the demesiw
offluent eonerated due ta wavkers residing at site.
b Proper leading and unloc fine of construetion maleriat, excan
material and s proper dispusal as per MEW ( Mgy Bules 2000 0
¢ Cutting of trees ts not povmitied, however in unaveid el eonditiing
necessary permission from the local bady sh 11 he abiained.
4. Cirean bolt of 35%:f the open space shall he developed.
17, B-Waste shall be disposed to authorized ro prode=sol.

eollection,

4, The applicant shall comply with the provisions of the Waier

(Prevention & Control of Pollution) Cess Act, 1977 (to be veferred a5
Cess Act) and amendment Rules, 2005 there under,

The dailv water consumption for the & Mowing categories 1248 nder:
(1) Diomestic 16200 CM1L}

Gy Watetieets Polluted &

Pollatanis are Bicgel o padakle: . N
(il Water vets Poliuted. Polhuteass

e not Pioderradalile & Toxie .. ONID
gv) Industral Cooling, spraying RGN0

Fhe applicant shall regulad suhntie to the Boamdl fhe tetusns of watkar

consumption in the preseril fovm anrl pay the Cess as speciiid wnder

Yoetion o of the said At

5. CONDITIONS UNDER AIR (Provention & Contyol of Pollution)
AT, 1981,

(i) The Applicant miy install 1-nos of i penerntlng vots (I Sets). OF capuciiy
160 KYA and shall be equipped with comprehensive conts L system asiiis
varranted wath peferelive to gensrafions Of CIWESIDAS ucl - dparate
mairain the sama continuonsly S0 as | adh {1 | [hitan i
fistlasing standal ;
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5. Standards for Emissions of Air Po itanis:
() SPAM/TPM LaNOT, toicesd 150 mg/Nma
(1) 802 (D Set) Nt o exceed 20 Kaiday

(i) The following measures shall be taken:
4. Adeguate mitigation measures <hall-e taken (o contral ¢missions of
S02. NOx, SPM. and RSPM
ol

b, Applicant shall achieye following Anshuent Adr Quality standards.

5 SPNL Not to Exceed (Annual Averager 140 - pefl oo
Not to Exesed (24 Rours) 2000 ngl s
2 G2 Nob o Exceed tAnnual Aversages 60 ngl ms
Nt to Exeeed (24 bouirs) Bl pg/ m3
3 NOx  Not to Exceed (Armual Average) 60 el il
Nt to Exeend (24 hours) 80 gl ma

| RSPM Not to Exceed [Annual Average) 60 g s

Mot to Bxeasd (24 bours) LG5 TR 1 L 5

(iii) The applic

. No.

Diesel

21,

(iv) The applicant shali erect the chimueyvis) of the following
specificali

() Conditions for DiG. Set:
. Noige from the Bt Set shouhl be controlled by Pyl ing an

qeoudtic enclosuee o by treating the foom aeou ticaliz.

'

2 Tadustry should provide acoustic encloswre

i eanteal of pose. The

acoustie enclosurs’ aconstic realment o the paony shoukl be desiaed
for mrinn 25 d13 () amserhon loss oF o muetiiy vhe nmbient noise
sandirds, whichever as on Fyaertye =i A sntable exhanst madber
Witk Snsertion loss ol 25 dB (&Y sball alss he provided. The
1

13

mimsurenont of insertion loss will he done @i olifita

metirs From aeiistiee en dostidsieani il then g eerage

nointe at 0.5

The industry shall taks adeguate wedsures wor voptrel of noise

lovels [Foni its own sonrees within the premmses ) vespect pi noise Lo

less than 75 ABAT dusing day time ardl 70 ABLAY dupersg the night

vime, Day time is reckoned betwesn 6 .am. to L1 gt un | night time as
corlaner] betweon 0 pam £0 6 Bas
fivdastey =honld make eliafts to Berre down noise levelddae b 16 met,
prlside redustmal premises, AL S B8 sU UTLLERE; (S0 rEErEments E:
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(vi) ¢ - er Conditions:

4) ‘U'he applicant shall provide ports in the chimnev/(s) and facilities such as
ladder, platform ele, for moninring the air emissions and the same shall
be open for inspecticn tofand for use of the Boa rld's Stalt The chimney(s)
vants attacked o vanous somves of emission shall bhe destenated By
- 1hers such as 8-1, -2, ate. and these shall be painted/ displayed to
facilhitate identifics ton.

n) Water spraving shall be done on ground to avoud tugitive emismans,

& Constvuction materinl shall be cawied in enclosed vehicles durmg
consfoucnon activilies.

)

(vii) Conditions for Utilities like Kitchen, Bating Places ete:
1. The Eitchen shall be provided with exhaust system chimney with il
eatehier connected to chimney through ducting.
y The toilet shall he provided with exhaust system connected to, chamingy
throngh ducting,
3 The air conditioner shall he yiliration proof and the poiss shall nat
exeoed 88 i G0
The exhanst hot air from A.C, shall be attached to Chimaey at least 5
mtre, higher than the nearest tallest building throvgh dueting and
shall discharge inta open &ir i such way that nn nuisanes 1= daused 1
neighiiors,

b

(viiiy The Applivant shall take adeguate mensures forrematrol of oulsa lasals o

it owir souress within the coniples (restdental ovn Comsplercinl) i

respect of rowse to less than 55 dBEA: during day time and 46 LU dur
the night time. Davtime i veekomed as betwesn 6oasm, fo 197 pa. and
Nighttime is vockoned between 10pam. to A .. y

(ix)  Cemsyruction sguipments pomerating naise of less than 65790 dbdy ad
praamted.

(] Mo constyuotion work is pemmitted during nighttine.

CONDIUTIONS UNDER HAZARDOUS WASTIE (MANAGEM INT,
HANDLING & TRANSBOUNDRY MOVEMENT) RULES, 2008:

(i) Phe applicant =hall handle hazardous was

.
o

i as spectiied helow,

OM 1S

¥R HoM _
rate any type of Hazardous Waste.

The applicant shall not gene

7. The dpphicant shall certify thas the bricks used in construelion @
mantifaetared using thi ashk Bom Thermal Power gtations if il 159 iy o

vadhug af 100 kg fram Thermal Powor Plant and sulitnie tha pamnes ol

heicks  manufactarer. The  apphoait shall uze fly ash  baged
niaterlproducts as per the prod lone of iy wsh Notification of 14,00, LB

and as ammended g 27062005

% 'The applicant shall obtain Consent to Operate from Maharasbiva
Pollution Control Board before commissioning of the project.

9. “I'he applicant shall adopt envivonment friendly technalogy in develppment
| 1N
10. The applicant shall rake the prope: pedialion measuy e L
he eraund i i ! pla AT RIREREE | fiallose b
| L 1k | I i 1
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ion measutes like instz: ation of selar pangls for highting

ide the building should be intcgrated part of the project design.

‘the area o

12. The applicant shall use flv ash b hased material/products as per the provisions ot

fly ash Notification of 14.09.1999 and as amended on 27 AB.2003.

13. This Board teserves the right to amend or add any conditions b this
comsent and the <ame shall be binding on the Applicant.

14. The applicant shall provide Environmental f‘rimdn road teansportation by
adopting mechanical type closed trucks for transport ation of minerals -‘a
metals / construetion debris with effect from | rﬁﬁ-i!&é(l: i

15. The applicant should not take any effective steps for implementation of

the wproject before obtaining Environment clearance as ‘per EIA
Notification, 2006 and amendment thereto. J

16 This is issued pursuant to the decision of Comsent Committee of the Board in
its meoting held ou 2098 Apyil 2012,

100 Lakbs towards the
B Pune within Do tdays.

17. The applicant shall subnnt Bank Guar _mwe af B
: complianee of consent canditions at Region: Al Odfige, A5

18. The Capital investment of the project is fs. 1

oAt R TR

{
(Milind Mhaiskav)

Mamber Serreiasy

To,

Mis. Mahanagar Realty, “lshanya™.
S No: 19/A78A, Dhankawadi. Tal; Haveli.
Pune, Maharashtra.

Copy to-

15 Bowional Gfficer, \ﬂ-"ii'f'". Pune e 1% divected to obtam mecessary Bank

Cuapantes tromsthe appheant ar el enEure-comp liance of consent conditions

2, Guh Resional offices; Pane-1, MPEE,
B £ hiet Accou ‘1l:--”!li!'=‘-‘.‘. Mumbai, MPCH,

sepivard consent feeofi-

) e 1500 B 7 04061201 | Sndhyea
2. | Rs. 158,843/ 088134 220122011 | Axis Bank
} { ok B ':;‘ie“-l .‘\.f'E“f '!\ “‘ } :':i. _"'-._ "‘, pleer ‘l;\
7 L i

o . e A ol



Maharashtra Pollution Control Board 930
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ANNEXURE-R-3

MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 24010437/24020781 T— Kalpataru Point, 3rd & 4th floor,

' 124037124/24035273 WARARASHTRA  Sion- Matunga Scheme Road No. 8,

Fax T 24044532/24024068 Opp. Cine Planet Cinema, Near Sion Circle,
124023516 Sion (E), Mumbai - 400022

Email : jdwater @mpch.gov.in ﬁ

Visit At :  hitp://mpeb.gov.in

Infrastructure /(Red/LSI Date3' /1 92020

Consent order No: Format1.0/BO/JD (WPC)/UAN-089687/CE/CC-2 n\ 2 O\ v 4y

To,
M/s. Ishanya Residential cum commercial construction project,

[Mahanagar Realty] C.T.S No. 373 (pt), 375,376,377(pt), 378 (pt), S.No. 19A/3A,
Dhanakawadi, Taluka :Haveli, Dist: Pune

Sub: Revalidation of Consent to Establish with Expansion for Construction of residential
Project granted under Red Category. '

Ref: 1. Your Application vide UAN No. -0000089687 Dated: 25/02/2020.
2. Consent to Establish granted vide No. MPCBHQ/ROHQ/PUNE/ce/cc/282 dt.03/04/2012
3. Minutes of consent committee Meeting dt. 23/11/2020

For: Revalidation of Consent to Establish with Expansion for Construction of Residential Building
Project under Section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section
21 of the Air (Prevention & Control of Pollution) Act, 1981 and Authorization under Rule 5 of the
Hazardous and Other Wastes (M & TM) Rules, 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, II, Il & IV annexed to
this order.

1. The revalidation of consent to Establish for Expansion for Commissioning of unit or up to
30/04/2022

2. The proposed capital investment of the project is Rs. 262.04 Cr.
(As per C.A certificate submitted by project proponent)

Revalidation of Consent to Establish with Expansion is valid for Construction of Residential Building
Project named as M/s. Ishanya Residential cum commercial construction project, CTS No.
373 (pt), 375,376,377(pt), 378 (pt), 5.No. 19A/3A, Dhanakawadi, Taluka Haveli, Dist: Pune for
total plot area 23734.00 Sgm and total Construction BUA 115406.00 Sqm as per EC dt
14/09/20189 including utilities and services as per Commencement Cerfificate issued by local body.

3. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. | Description Permitted quantity of | Standards to | Disposal
No. discharge (CMD) be achieved
1. Trade effluent NIL NA NA
2. | Domestic effluent 209.0 As per 60% should be reused &
Schedule —| recycled and remaining
. - should be discharged in
| Ul municipal sewer il

4. Conditions under Air (P& CP) Act, 1981 for air emissions:

i Sr. Description of stack/ Capacity Number Of Standards to be
' No. source Stack achieved
400 KVA As Per Schedule -

(dnanse

M/s. Mahanagar Realty "Ishanya” UAN 089687 Page | of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/875eba5367de456¢943ed4e1c3980472bc8fc17404c617aa37ae511114c49e0e



1
5feda3d66998401¢c98d8a30c 93

5. Conditions under Solid Waste Management Rules, 2016:

::_ Type Of Waste | Quantity & UOM | Treatment Disposal
1 Wet garbage 700.0 Kg/Day Organics waste Used as Manure
Converter with
composting facility
| Biogas digester -
with composting |
facility
2 Dry garbage 479.00 Kg/Day -- Segregate and Hand
over to Local Body for
recycling |
3 STP sludge 19.00 Kg/day STP Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for treatment and
disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke ete. this consent and the same
should be binding on the industry.

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities.

9. Project Proponent shall comply the Construction and Demélition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd. 29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of EC/ICRZ clearance and C to E.

11. Project Proponent shall install online monitofing systems for BOD, TSS and flow at the outlet
of STP. \

12. Project Proponent shall provide Organic waste digester with composting facility or Biogas
digester with composting facility, ©

13. The applicant should comply with“the conditions stipulated in Environmental Clearance
Obtained from SEIAA, Environment Department, Government of Maharashtra, dtd 14/09/2019
for total plot area 23734.0 Sqm and total construction BUA 115406 Sqm.

For and on behalf of the
Maharashtra Pollution Control Board

aArp

(Ashok Shingare, IAS)
Member Secretary

Received Consent fee of -
Sr. No. Amount (Rs.)
524080/-

Drawn On
HDFC Bank

Transaction . No.

HDFCR52020060582509329 | 05/06/2020

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune | They are
directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Mumbai.

3. CC desk- for record & website updating purposes.

M/s. Mahanagar Realty “Ishanya” UAN 089687 Page2 of 6

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Schedule-|
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to install of Sewage Treatment Plants (STP)
with the design capacity of 360.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as to
achieve the following standards prescribed by the Board or under EP Act, 1986 and Rules
made there under from time to time, whichever is stringent,

1. [pH Between 6.5t0 9.0

2. | Total Suspended Solids Not more than 20 mg/.

3. | BOD 3 Days 27 degree C Not more than 10 mgl.

4. | Chemical oxygen Demand | Notto more than 50 mag/l.
(COD)

B. NH4 N Mot more than 5 mg/l.

6. | N Total Not more than 10 _mg/l

7. | Fecal Coliform MPN/100 MI Less than 100.0

C) The treated effluent shall be 60% recycled for secondary purposes such as toilet flushing,
air conditioning, firefighting, on land for gardening etc- aﬂd remaining shall be discharged in

to the municipal sewerage system.

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate. i

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal of

sewage or trade effluent or in connection, with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or establish

any treatment and disposal system or and extension or addition thereto

2) The industry should ensure replacement of pollution control system or its paris after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and
safety of the operation thereof,

3) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions as
contained in the said act.

Sr. Purpose for water consumed Water consumption
Lo & N — i quantity (CMD)
1. | Domestic purpose 232

4) The Applicant shall provide Specific Water Pollution control system as per the conditions

of EP Act, 1986 and rule made there under from time to time. M-

M/s. Mahanagar Realty "Ishanya” UAN 089687 Page 3ol 6
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As peryour application, you have installed the Air pollution control (APC)system and
also erected following stack (s) and to observe the following fuel pattern-

Sr. Stack APC Height' Type Of Quantity UOM

No. Attached To System in Mtrs. Fuel
1. i - -
DO Sat | | Acoustic 400 | HSD 40 Lit/Hr

(400 KVA) | enclosure

* Above roof of the building in which it is installed.

2. The applicant should operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

[ Particulate matter | Not to exceed [ 150 mg/Nm®. |

3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or ctherwise such variation(including the change of any control

equipment, other in whole or in part is necessary). Q’\/M;W

M/s. Mahanagar Realty "Ishanya” UAN 089687 Page 4 of 6
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Schedule-lll
Details of Bank Guarantees
Sr. | Consent Amt of BG Submissio | Purpose of BG | Compliance Validity
| No. | (C to E/Q/R) | Imposed n Period Period Date

1 Consent to | Rs. 10 lakh 15 Days Towards Upto Up to
Establish Compliance Commissioning | Commissioning
with consent of the project | of the project
expansion | conditions.

|
M/s. Mahanagar Realty “Ishanya” UAN 089687 Page Sofl 6
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Schedule-IV
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1281 and
environmental protection Act 1986 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016.

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow. No
sewage shall be admitted in the pipes/sewers downstream of the terminal manheles. No sewage

shall find its way other than in designed and provided collection system.

k 4) Vehicles hired for bringing construction material to the site should be in good condition and

should conform to applicable air and noise emission standards and should be operated only
during non-peak hours. |

5) Conditions for D.G. Set \/

a) MNoise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is ofi higher side. A suitable exhaust
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion
loss will be done at different points at 0.5 meters from acoustic enclosure/room and then
average.

¢} The industry shall take adequate measuresfor control of noise levels from its own
sources within the premises in respect of npise“toless than 55 dB(A) during day time and
45 dB(A) during the night time, Day time isreckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.mto6.am,

d) Industry should make efforts to bring.down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

e) Installation of DG Set must-be strictly in compliance with recommendations of DG Set

manufacturer.

fy A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from deteriorating with use.

g) D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G.Set. mN "

i} The applicant qﬂa'll comply with the notification of MOEF dated 17.05.2002 regarding noise
limit for-generator sets run with diesel.

6) Solid Waste - The applicant shall provide onsite municipal solid waste processing system &

shall'comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7) Affidavitunderiaking in respect of no change in the status of consent conditions and compliance

of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method

9) The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per the
provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

10) The applicant shall obtain Consent to Operate from Maharashtra Pollution

Control Board before commissioning of the project. M——
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936 ANNEXURE-R-4

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 _ TERTE 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in . Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in i‘ii Sion (E), Mumbai-400022

N

Infrastructure/RED/S.S.I
No:- Formatl.0/CC/UAN No.0000138092/CE/2211000984

To, o) .. (®
M/s Ishanya, ‘l.if

CTS No. 373 (P), 375,376,377(P), 378(P),
S. No. 19A/3A, Dhankawadi, Satara Road, g £ e

Right to Public Service Act

Dhankawadi, Tal Haveli, Dist Pune Your Service is Our Duty

Date: 14/11/2022

Sub: Revalidation of Consent to Establish for Residential & Commercial
construction Project under Red Category

Ref: 1. Revalidation of Consent to Establish granted vide No. Format1.0/
BO/)JD(WPC)/UAN089687/CE/CC-2012001491 dtd. 31.12.2020

2. Consent to Operate (Part-1) granted vide No.
Format1.0/BO/JD(WPC)/UAN086949/CO/CC-2009000238 dtd. 04.09.2020

3. Minutes of 15th Consent Committee Meeting of 2022-23 held on
13.09.2022

Your application NO. MPCB-CONSENT-0000138092

For: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LI11II & IV annexed to this order:

1. The Consent to establish is granted for period up to Commissioning of the
project or 30.04.2027 whichever is earlier

2. The capital investment of the project is Rs.102.31 Cr. (As per undertaking
submitted by pp).

3. The Revalidation of Consent to Establish is valid for Residential &
Commercial construction Project named as M/s Ishanya, CTS No. 373 (P),
375,376,377(P), 378(P), S. No. 19A/3A, Dhankawadi, Satara Road,
Dhankawadi, Tal Haveli, Dist Pune on Total Plot Area of 23734 SqMtrs for
proposed total construction BUA of 1,15 073.96 SqMtrs as per specific
condition of EC granted dated 12.05.2022 including utilities and services.

Plot Area

Sr.No Permission Obtained (SqMtr) BUA (SqMtr)

1 Environmental clearance dtd 14.09.2019 23734.00 115406.00

2 Consent to Establish dtd 31.12.2020 23734.00 94945.38

3 |Consent to Operate (Part-I) dtd 04.09.2020 23734.00 51677.34

4  |Environmental Clearance dtd 12.05.2022 23734.00 115073.96

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr No Description Permitted (in CMD) Standards to Disposal
1. [Trade effluent Nil NA NA

Ishanya/CE/UAN No.MPCB-CONSENT-0000138092 (14-11-2022 10:59:46 am) /QMS.PO6_F01/00 Page 1 of 8
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ASI; Description Permitted Standards to Disposal
2. |Domestic 309 |As per Schedule -1 [The treated effluent shall be
effluent 60% recycled for secondary
purposes such as toilet flushing,
air conditioning, cooling tower
make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided
by local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set-400 kVA 01 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:

Sr Quantity &
No Type Of Waste UoM

Treatment Disposal

Organic waste Converter with
. composting facility / Biogas
1 |Biodegradable 675 Kg/Day digester with composting As Manure
facility
2 [Non Biodegradable| 461 Kg/Day |Segregation To Local Body
3 |[STP Sludge 19 Kg/Day |Dewatering As manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal

5.1 Used or spent oil Ltr/A|Reprocessing EZS‘;E:%ZZ‘:C’

8. Conditions under E-Waste Management:

SrNo Type of Waste Quantity UoM Disposal Path
1 E Waste 1336.00 Kg/Annum To Authorized Dismantler

9. This Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

12. Project Proponent shall provide the Organic waste digester with composting facility or
biodigester with composting facility.

13. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

14. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

15. The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

Ishanya/CE/UAN No.MPCB-CONSENT-0000138092 (14-11-2022 10:59:46 am) /QMS.PO6_F01/00 Page 2 of 8
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16. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/MIS/249450/ 2022 dtd.12.05.2022 for construction project on total Plot area
23734.00 Sqg.Mtrs, & proposed total construction BUA 115073.96 Sq.Mtrs. as per
specific condition of EC.

17. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

f;ggf}ig% Signed by: Dr. Y.B.Sontakl
Tl?EaCbb JdnchfdorﬁNPC)_;ff

cd9650c7 &
57ccd012 ashira Pollution Control Board
597=0abc . A

ScO06881 :
021a8d2f

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
204620.00 [TXN2205000370 04/05/2022|0nline Payment

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Ishanya/CE/UAN No.MPCB-CONSENT-0000138092 (14-11-2022 10:59:46 am) /QMS.PO6_F01/00 Page 3 of 8
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) A] As per your application, you have proposed to provide Sewage Treatment Plant of
designed capacity 360 CMD with MBBR technology for the treatment of 309 CMD of
sewage.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

G| e s Limiting concentration not to exceed in mg/I,

except for pH

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

2 Purpose for water consumed LS L ] 25 )
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 331.00
Processing whereby water gets polluted & pollutants
3. L 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, N . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:
1) As per your application, you have proposed to provide the Air pollution

control (APC)system and also proposed to erect following stack (s) and to
observe the following fuel pattern-

Stack Type Sulphur

roc;:lij/y if)en;se d Height(in of Content(in Pollutant Standard
P prop mtr)  Fuel %)
DG Diesel 36.48
S-1 |Set-400| Acoustic Enclosure 4.00 76 1 S02 K /i)a
KVA Ltr/Hr g/bay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.
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SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/C2 Argt(';of Submission Purpose Compliance

No. O/C2R) Period of BG Period Validity Date

Imposed

Compliance
- of Consent upto upto
1 CtoE IF_{aSk}g EXISDt;n%ﬂS conditions | Commissioning of | Commissioning of
y and EC the Project the Project
conditions

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

BG Forfeiture History

Amount of Amount of Reason of
Consent

BG Submission Purpose
(C2E/C20/C2R)

Srno. Period of BG BG BG

imposed Forfeiture Forfeiture
NA

BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA
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SCHEDULE-IV
Conditions during construction phase

During construction phase, applicant shall provide temporary sewage and
MSW treatment and disposal facility for the staff and worker quarters.

During construction phase, the ambient air and noise quality shall be
B |maintained and should be closely monitored through MoEF approved
laboratory.

Noise should be controlled to ensure that it does not exceed the
prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to
comply with the prevalent regulations.

A

General Conditions:

1. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take
back service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3.  Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk
consumer with multiple offices in a State, one annual return combining information from all
the offices shall be filed to the concerned State Pollution Control Board on or before the
30th day of June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6  The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
(Pollution and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition
and should conform to applicable air and noise emission standards and should be operated
only during non-peak hours.

9 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.
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b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall obtain Consent to Operate from Maharashtra Pollution Control Board
before commissioning of the project.

This certificate is digitally & electronically signed.
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ANNEXURE-R-5

|| M&HARASHTRA POLLUTION CONTROL BOARD |

Phone 24010437/24020781 o Kalpataru Point, 3rd & 4th floor,
f24037124/24035273 WARARASNTRA  Dion- Matunga Scheme Road No. 8,
Fax 24044532/24024068 ————— Opp. Cine Planet Cinema, Near Sion Circle,
240235186 Sion (E). Mumbai - 400022
Email jdwater @mpcb.gov.in ﬁ |
Visit At - hitp:impeb.gov.in J_
| Infrastructure /Red/LS| Date®l 1 09 12020
Consent order No: Format1 .0/BO/JD (WPCUAN-086949/CO/CC-
! Q009000238

To,

| M/s. Mahanagar Realty “Ishanya” :

| CTS No. 373 (pt), 375, 376, 377(pt), 378 (pt), |
S. No. 19A/3A, Dhankawadi, Satara Road,
Taluka: Haveli, Dist: Pune, |

Sub: Consent to Operate (part-1) for Construction of Housing Project is granted under ‘
Red category.

Ref: 1. Your Application vide UAN No. 086949 dt 15/01/2020. |
2. Consent to Establish granted vide No Format1 OBO/RO(HQ)Pune/CE/CC/0282 |
dt.03 /04/2012
3. Minutes of consent committee meeting held on 07/08/2020

For: Consent to Operate (part-l) Construction of housing Project is granted under Section 26 of the
Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention &
Control of Pollution) Act, 1981 and Authorization under Rule 5 of the Hazardous and Other Wastes f
(M & TM) Rules, 2016 is considered and the consent is hereby granted subject to the following terms |
and conditions and as detailed in the schedule | Il 11l & IV annexed to this order:

1. Consent to Operate (part-1) is granted for period up to 31/01/20221

2. The capital investment of the project is Rs.126.71 Cr.
[ (As per CA certificate submitted by project proponent)

The Consent to Operate (part-1) is valid for Construction of housing Project named as Mis.
Mahanagar Realty “Ishanya” , CTS No. 373 {pt), 375, 376, 377(pt), 378 (pt), S. No. 19A/3A,
Dhankawadi, Satara Road, Taluka: Haveli, Dist: Pune for total plot area 23734.0 Sgm &
construction completed BUA 51677.34 Sqm out of total construction BUA 115406 Sgm as per
EC dt. 14/09/2019 , including utilities and services and As per Architect certificate submitted by |
Project proponent. [

3. Conditions under Water (]PEFJIJQH Act for discharge of effluent: . |

| Sr. | Description Permitted quantity of | Standards to Disposal (
INo. | discharge (CMD) | boachieved | el &
| {1 [ Trado offivent NL_ T INA WA |
2. | Domestic effluent 66.0 As per 60% should be reused & ,
‘ Schedule - recycled and remaining

| |
| 4
4, Cur;ldttinns- under Air (P&

Sr. | Description of stack/
No. source

| should be discharged in |
| municipal sewer

—
cpP

Standards to be |
achieved
As Per Schedule -I|

Number Of
Stack

Capacity

400 KNVA

Mis. Mahanagar Realty = Ishanyn™ UAN 087190 Page | of &
l— S — S——— —— s s - e _———

i i i ' kchain by scanning the QR code.
Kindly verify Maharashtra Pollution Control Board's document on Bloc|
https://blgckchgn.ecmpcb.in/docs/3c7805df0a778f85f18f3b3e453e0ded27dc94866ae1015e55003ef594f06a17
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5. Conditions under Solid Waste Management Rules, 2016:

Sr. g |
i Type Of Waste | Quantity & UOM | Treatment | Disposal
& Wet garbage | 224 0 Kg/Day | Organics waste Used as Manure

Converter with
composting facility /
Biogas digester with
composting facility

2 Dry garbage 149.0 Kg/Day -- Segregate and Hand
over to Local Body
T — | for recycling
a STP sludge | 6.0 Kg/day ot | Used as manure

6. Conditions under Hazardous and Other Wastes (M & TM) Rules, 2016 for trealment and
disposal of hazardous waste; NIL.

7. The Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
should be binding on the industry.

8. This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government authorities.

9. Project Propanent shall comply the Construction and Demolition Waste Management Rules,
2016 which is notified by Ministry of Environment, Forest and Climate Change dtd.29/03/2016.

10. Project Proponent shall submit an affidavit in Board's prescribed format within 15 days
regarding the compliance of conditions of ECI/CRZ clearance and C to E.

11. Project Proponent shall install online monitoring systems for BOD, TSS and flow at the outlet
of STP.

| 12. Project Proponent shall Operate and maintain Organic wasle digester with composting facility
or Biogas digester with composting facility.

13. The applicant should comply with the conditions stipulated in Environmental Clearance
Obtained from SEIAA, Environment Department, Government of Maharashtra, did 14/09/2019
for total plot area 23734.0 Sgm & total Construction BUA 115408 sgm.

For and on behalf of the
Maharashtra Polluthon Control Board

|

Received Consent fee of —
Sr. No. Amount (Rs.)
253420/-

Transaction. No. Date
N360191017559666 26/12/2019

onling

Copy to:
1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune | they are
directed to ensure the compliance of the consent conditions
2. Chief Accounts Officer, MPCB, Mumbai
3. CC desk- for record & website updating purposes

Mis. Muhanagar Reabty " Ishanyu” =3 LiaN 087190 I’u_gr_l ol &

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/3c7805df0a778f85f18f3b3e453e0ded27dc94866ae1015e55003ef594f06a17
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Schedule-l
erms & conditions for compliance of Water Poll ion Control:

1) A] As per your application, you have installed of Sewage Treatment Plants (STP) with the
design capacity of 150.0 CMD

B] The Applicant shall operate the effluent treatment plant (STP) to treat the sewage so as io
achieve the following standards prescribed by the Board or under EP Act, 1988 and Rules
made there under from time to time, whichever is stringent.

1. [pH | Between 651080 |
| 2. | Total Suspended Solids Mot more than _ | 20 mg/.
3. | BOD 3 Days 27 degree C MNot more than 10 mgi/l.
4. | Chemical oxygen Demand Mot to more than 50 mg/
___l{con) I |
5. | NH4 N Not more than 5 mg/l. | .
6. |NTotal ~ |Notmorethan | 10 mgn .
7. | Fecal Coliform MPN/100 Mi i'[_ess than 100.0 '

C) The treated effiuent shall be 60% recycled for secondary purposes such as tollet flushing,
air conditioning, firefighting, on land for gardening etc and remaining shall be discharged in
to the municipal sewerage system.

D] Project proponent shall operate STP for five years from the date of obtaining occupation
certificate.

The Board reserves its rights to review plans, Specifications or other data relating to plant setup

for the treatment of waterworks for the purification thereof & the system for the disposal of

sewage or trade effluent or in connection with the grant of any consent conditions. The

Applicant should obtain prior consent of the Board to take steps to establish the unit or eslablish

any treatment and disposal system or and extension or addition thereto

| 2) The industry should ensure replacément of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards and
| safety of the operation thereof.

3) The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended. by installing water meters and other provisions as
contained in the said act. |

JTr. | Purpose for water consumed ' Water consumption
no. | = | quantity (CMD
1. | Domestic purpose J[ 73.00

4) The Applicant shall provide Specific Water Pollution control system as per the conditions
of EP Act, 1986 and rule made there under from time to time.

[ Mis. Mabanagar Realty “lshanya™ LIAN B8719) Page 3 of 6 [

i i i ' Blockchain by scanning the QR code.
ly verify Maharashtra Pollution Control Board's document on
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Schedule-ll

Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have installed the Air pollution control (APC)system
and also to erected following stack (s) and to observe the following fuel pattern-

Sr. Stack APC Height Type Of Quantity UOM
Mo. Attached To System in Mtrs. Fuel

DG Set Acoustic
(400 KVA) enclosure

2. The applicant should operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

Particulate matter [Nottoexceed | 150 mg/Nm’

3. The Applicant should obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or replacement
alteration well before its life come to an end or erection of new pollution control equipment.
The Board reserves its rights to vary all or any of the condition in the consent, if due to any

| technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

| M, Mahansgar Realty ~Ishanyu™ LANDSTI9 ) Page 4 af & 241 =

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
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Schedule-lll
[ Details of Bank Guarantees |

(sr. |Consent | Amtof BG Submissio | Purpose of BG | Compliance | Validity |
| No. | (C to EIO/R) | Imposed | n Period | - Period Date
1 Consent to | Rs. 10 lakh 15 Days | Towards O and _

Operate [ M of pollution Continuous .31'03'2021 |

{Part-l) ; control system ,
| ' Compliance

| consent
| conditions. = _— -

L Al Mahanagar Healty “Ishanya™ UAN Eﬂ:l_‘f} Page S ol b
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Schedule-1V
General Conditions:

The following general conditions shall apply as per the type of the industry.

1) The applicant shall provide facility for collection of samples of sewage effluents, air emissions
and hazardous waste to the Board staff at the terminal or designated points and shall pay to the
Board for the services rendered in this behalf.

2) The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CF) Act, 1981 and
environmental protection Act 1886 and Solid Waste Management Rules, 2016 and E-Waste
(Management) Rules, 2016

3) Drainage system shall be provided for collection of sewage effluents. Terminal manholes shall
be provided at the end of the collection system with arrangement for measuring the flow, No
sewage shall be admitted in the pipes/sewers downstream of the terminal manholes. No sewage
shall find its way other than in designed and provided collection system.

4) Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5) Conditions for D.G. S&t §

a) Noise from the D.G. Set should be conirolled by providing an acoustic enclosure of by
treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust |
muffler with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion
lose will be done at different points at 0.5 meters from acoustic enclosure/room and then
average.
c) The industry shall take adequate measures for control of noise levels from its own |
sources within the premises in respect of noise to less than 55 dB(A) during day time and |
45 dB(A) during the night time. Day time is reckoned between 6 a.m. to 10 p.m and night
time is reckoned between 10 p.m to 6 am,
d) Industry should make efforts to bring down noise level due to DG sel, outside industrial
| premises, within ambient noise requirements by proper sitting and control measures.
- e) Installation of DG Set must be strictly in compliance with recommendations of DG Set |
manufacturer.
fi A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise levels
of DG set from detenorating with use.

| gl D.G. Set shall be operated only in case of power failure.

h) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. |

iy The applicant shall comply with the notification of MOEF dated 17.05.2002 regarding noise |
limit for generator sets run with diesel.

6) Solid Waste — The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rules, 2016 & E-Waste (M) Rules, 2016.

7) Affidavit undertaking in respect of no change in the status of consent conditions and compliance
of the consent conditions the draft can be downloaded from the official web site of the MPCB.

8) The treated sewage shall be disinfected using suitable disinfection method.

9) The firm shall submit to this office, the 30th day of September every year, the environment

| statement report for the financial year ending 31st march in the prescribed Form- as per the

provision of rule 14 of the Environmental (Protection) Second Amended rule 1992,

10) The applicant make an application for renewal of consent at least 60jdays before the date
of the expiry of the consent. I

S, Mahanagar Healty *1shanya™ UAN (87190 Page tal 6
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950 ANNEXURE-R-6

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: 24023516 _ TERTE 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in . Cinema, Near Sion Circle,
Email: cac-cell@mpcb.gov.in “iﬁ Sion (E), Mumbai-400022

N

Infrastructure/RED/S.S.I
No:- Formatl1.0/CC/UAN No0.0000119716/C0/2303002313

To,

M/s Ishanya - Residential cum commercial q‘i"
construction project, CTS No. 373 (P), 375,

376, 377(P), 378(P), S. No. 19A/3A, el
Dhankawadi, Satara Road, Dhankawadi, Your Se‘;"\'/';:;“g“g'urDuty
Tal Haveli, Dist Pune

Date: 29/03/2023

Sub: Renewal of Consent (part-l) with amalgamation of Consent to operate
(Part-Il) for construction project under Red Category

Ref: 1. Consent to establish with expansion granted vide No Format1.0/BO/JD
WPC/UAN No 089687/CE/CC-2012001491 dtd 14.11.2022

2. Consent to operate (part-l) granted vide no.
Format1.0/JD(WPC)/UAN086949/CO/CC-2009000238 dtd 04.09.2020

3. Minutes of 27th Consent Committee Meeting of 2022-23 held on
25.01.2023

Your application NO. MPCB-CONSENT-0000119716

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LI1II & IV annexed to this order:

1. The Renewal of Consent (part-1) with amalgamation of Consent to operate
(Part-Il) is granted for period up to 31.01.2024

2. The capital investment of the project is Rs.126.71 Cr. (As per C.A Certificate
submitted by industry).

3. The Renewal of Consent (part-I) with amalgamation of Consent to operate
(Part-Il) is valid for construction project named as M/s Ishanya - Residential
cum commercial construction project, CTS No. 373 (P), 375, 376, 377(P),
378(P), S. No. 19A/3A, Dhankawadi, Satara Road, Dhankawadi, Tal Haveli,
Dist Pune on Total Plot Area of 23734 SqMtrs for completed total
construction BUA of 73055.71 SqMtrs out of proposed Total Construction
BUA of 115073.96 SqMtrs as per specific condition of EC granted dated
12.05.2022 including utilities and services.

Sr.No Permission Obtained P(Ig;;\’:;a BUA (SqMtr)
1 Environmental Clearance dtd 14.09.2019 23734.00 115406.00
2 Consent to Establish dtd 31.12.2020 23734.00 115406.00
3 |Consent to Operate(Part-I) dtd 04.09.2020 23734.00 51677.34

Ishanya - Residential cum commercial construction project/CO/UAN No.MPCB-CONSENT-0000119716/Indus- Page 1 of 8
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4 Environmental Clearance dtd 12.05.2022 73055.71 115073.96
5 Consent to Establish dtd 14.11.2022 73055.71 115073.96
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
r . Permitted .

No Description (in CMD) Standards to Disposal

1. (Trade effluent Nil NA NA

2. |Domestic 160 As per The treated effluent shall be 60%
effluent Schedule -1 |recycled for secondary purposes

such as toilet flushing, air
conditioning, cooling tower make
up, firefighting etc. and remaining
shall be connected to the
sewerage system provided by

local body
5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Description of stack / Number of Standards to be
source Stack achieved
S-1 DG Set-400 kVA 01 As per Schedule -II
6. Conditions under Solid Waste Rules, 2016:
Sr Quantity & .
No Type Of Waste UoM Treatment Disposal
OWC with composing Used as
1 |Biodegradable Waste | 395 Kg/Day |facility/Biodigestor with
. e manure
composing facility
2 Non biodegradable 263 Kg/Day |Segregation To Local Body
Waste
. Used as
3 |STP Sludge 10 Kg/Day |Dewatering manure

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal

1 5.1 Used or spent oil 50 Ltr/A[Reprocessing ;:23%2222?(1

8. Conditions under E-Waste Management:
SrNo Type of Waste Quantity UoM Disposal Path
1 E Waste 658.00 Kg/Annum To Authorized Dismantler

9. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

10. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

11. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

12. Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively

Ishanya - Residential cum commercial construction project/CO/UAN No.MPCB-CONSENT-0000119716/Indus- Page 2 of 8
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13. Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

14. The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

15. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SIA/MH/MIS/249450/2022 dtd 12.05.2022 for construction project having total plot area
of 23734 Sgm and total construction BUA of 115073.96 Sqgm as per specific condition
of EC.

16. PP shall submit an affidavit in Boards prescribed format within 15 days regarding
compliance of C to O & Environmental Clearance/CRZ Clearance.

This consent is issued as per communication letter dated 03/11/2022 which is
approved by competent authority of the board.

g?g;% é?ﬁ Signed by: Dr. Y.B.Son
decaol 75| Joint Director (WPC)

Od5lc9}8 g
42cfad3e ; X llution Control Board
9637cect .

55el928a :
85cZ2f98b

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 253420.00 [MPCB-DR-7521 18/08/2021|RTGS
2 506840.00 [MPCB-DR-18035 25/03/2023|RTGS

Copy to:

1. Regional Officer, MPCB, Pune and Sub-Regional Officer, MPCB, Pune |
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1) Al As per your application, you have provided MBBR based Sewage Treatment Plants
(STPs) of combined capacity 360 CMD for treatment of domestic effluent of
160 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

Limiting concentration not to exceed in mg/I,

Sr.No Parameters except for pH

1 pH 5.5-9.0

2 BOD 10

3 CoD 50

4 TSS 20

5 NH4 N 5

6 N-total 10

7 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Act,1974 and as amended, and other provisions as
contained in the said act.

o Purpose for water consumed LS L ] 25 )
No. P quantity (CMD)
1. |Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 178.00
Processing whereby water gets polluted & pollutants
3. L 0.00
are easily biodegradable
Processing whereby water gets polluted & pollutants
4, N . 0.00
are not easily biodegradable and are toxic

5) The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time.
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1) As per your application, you have provided the Air pollution control
(APC)system and erected following stack (s) and to observe the following fuel

pattern-
Stack Type Sulphur
roc;:lij/y if)en;se d Height(in of Content(in Pollutant Standard
P prop mtr)  Fuel %)
DG Diesel 36.48
S-1 [Set-400| Acoustic Enclosure 4.00 76 1 S02 K /i)a
KVA Ltr/Hr g/ay

2) The applicant shall operate and maintain above mentioned air pollution control
system, so as to achieve the level of pollutants to the following standards.

| Total Particular matter |  Nottoexceed | 150 mg/Nm3

3) The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5) Conditions for utilities like Kitchen, Eating Places, Canteens:-
a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The toilet shall be provided with exhaust system connected to chimney through
ducting.

¢) The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

d) The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher
than the nearest tallest building through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.
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SCHEDULE-III
Details of Bank Guarantees:

Sr. Consent(C2E/ Submission Compliance Validity

No. C20/C2R) Period [UrposeofBG ~ ' .od Date

Imposed

Compliance of
Consent
Conditions and

1 Renewal of Rs 10 15 Davs Operation &
Consent (Part) | Lakhs y maintenance of
Pollution
Control
Systems

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer at the respective Regional Office within 15 days of the date of issue of Consent.

# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

Continious |31.05.2024

BG Forfeiture History

Consent ~ AMOUNtof o\ mission Purpose AMountof Reason of
BG 2 BG BG

imposed R S Forfeiture Forfeiture

NA
BG Return details

Srno. Consent (C2E/C20/C2R) BG imposed Purpose of BG Amount of BG Returned
NA

Srno.

(C2E/C20/C2R)
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SCHEDULE-IV

General Conditions:

1.  Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that e-waste generated by them is channelised through collection centre or
dealer of authorised producer or dismantler or recycler or through the designated take back
service provider of the producer to authorised dismantler or recycler

2. Bulk consumers of electrical and electronic equipment listed in Schedule | shall maintain
records of e-waste generated by them in Form-2 and make such records available for
scrutiny by the concerned State Pollution Control Board

3. Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made there under;

4. Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th day
of June following the financial year to which that return relates. In case of the bulk consumer
with multiple offices in a State, one annual return combining information from all the offices
shall be filed to the concerned State Pollution Control Board on or before the 30th day of
June following the financial year to which that return relates.

5 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

6 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

7  Drainage system shall be provided for collection of sewage effluents. Terminal manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow. No sewage shall be admitted in the pipes/sewers downstream of the terminal
manholes. No sewage shall find its way other than in designed and provided collection
system.

8 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

9 Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.
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f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

10 Solid Waste - The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

11 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

12 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB.

13 The treated sewage shall be disinfected using suitable disinfection method.

14 The firm shall submit to this office, the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

15 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.
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Maharashtra Pollution Control Board
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ANNEXURE-R-7

Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as

amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as

amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given

below.

Consent Information

UAN No:
MPCB-CONSENT-0000196812

Industry Information

Consent To:
Renewal (Normal)

Type of institution:
Municipal Corporation

Location of
industry/activity/etc:

Local Body

Application submitted on:

31-01-2024
IIN No.: Submit to:
SRO - Pune |
Industry Type: Category:

021 Building and construction
project more than 20,000 sq. m
built up area

Orange

Name of Local Body:

Pune Municipal Corporation

EC Reqd. EC Obtained

Yes EC Obtained

EC Ref. No. Date of issue of EC Parivesh Proposal Number
EC22B038MH110633 May 12, 2022 SIA/MH/MIS/249450/2022
Whether construction-buildup area is more than 20,000 Yes

sq.mtr.(Existing Expansion Unit)

Scale:
S.S.

MOEFCC/SEIAA File Number
SIA/MH/MIS/249450/2022

General Information

1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name
Swaran Singh Sohal

Designation
Director

Area

Address

San Mahu Complex 6th Floor near Poona ClubCamp

Taluka
haveli

District



Dhankawadi 959

Telephone Fax
9763726110

Email Pan Number
swaransingh2k18@gmail.com AARFM7354C

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
Ishanya - Residential cum Commercial Construction Project

Location of Unit Survey number/Plot Number

Dhankawadi CTS No. 373 (P), 375,376,377 (P), 378 (P) ,Survey No.19A/3A,
Dhankawadi, Satara Road

Taluka District

Haveli Pune

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
Pune Municipal Corporation Pune Municipal Corporation

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Pune Municipal Corporation Pune Municipal Corporation

Sanction plan/ Approved layout Plan/Commencement
Certificate

3. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
12671.00 CA Certificate 1 253420.00

4. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
Creek/Sea 0.00 --NA--

4b. Enter Latitude and Longitude details of site

Latitude Longitude
182813.16 735130.72

5. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry Sensitive Area If Yes, Name Of Area Industry Location with
Area Reference to CRZ

NA No No NA

6.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of

treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)



23734 73055.71 960 9639

7. Month and year of commissioning of the Unit.

2013-09-19

8.

(a) Do you have a residential Yes Residential colony
colony Within the premises

in respect of Which the

present application is Made

?

(b) If yes, please state population staying

Number of person staying Water consumption Sewage generation Whether is STP provided?
1315 178 160 Yes

Number of person staying Water consumption

CTS No. 373 (P), 375,376,377(P), 378(P), S. No. 19A/3A, 0

Dhankawadi, Satara Road

9. List of products and by-products Manufactured in tonnes/month, KI/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product uomMm Product Existing Consented Proposed Total Remarks
Name Name Revision
OTHERS --NA-- NA 0 0 0 0 NA

Products Name and Quantity

Product Name UoM Quantity Remarks
NA --NA-- 0 NA

Part B : Waste Water aspects

10. Water consumption for different uses (m3/day)

Purpose Consumption Effluent Treatment Remarks Disposal Remarks
Generation

Domestic Pourpose 178 160 STP NA Recycle NA

Water gets Polluted 0 0 --NA-- NA --NA-- NA

& Pollutants are
Biodegradable

Water gets 0 0 --NA-- NA --NA-- NA
Polluted,Pollutants

are not

Biodegradable &

Toxic

Industrial 0 0 --NA-- NA --NA-- NA
Cooling,spraying in

mine pits or boiler

feed

Others 50 kid for
gardening

11. Source of water supply, Name of authority granting permission if applicable and quantity
permitted.

Source of water supply Name of Local Body Name of authority granting  Qauntity permitted
permission



Local Body Pune Municipal Corporation 969011e Municipal Corporation 403

12. Quantity of waste water (effluent) generated (m3/day)

Domastic Cooling water blowdown
160 0

DM Plants/Softening

0

13. Water budget calculations accounting for difference between water consumption and effluent generated.

Fresh water consumption - 118
KLD, Flushing water
consumption - 59 KLD, Water
use for gardening - 50

14. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)

360

Treatment unit Size (mxm) Retention time (hr)
FAB 80 8

MBBR 180 8

15. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)

0
Treatment unit Size (mxm) Retention time (hr)
0 0 0

16. Capacity of treated effluent sump, Guard Pond if any.
Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA
If yes, state at which stage-Whether No NA
before, intermittently or after

treatment.

17. Mode of disposal of treated effluent With respective quantity, m3/day

(vii) Quantity of treated 109 Mode of disposal types Recycle
effluent reused/ recycled,

m3/day Provide a location

map of disposal

arrangement indicating the

outler(s) for sampling.

Treated effluent reused /

recycled (m3/day)

Mode of disposal types other

(if any)

18. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent

pH 7.0-8.5



SS (mg/l)

BOD (mg/I)
CoD (mg/l)
TDS (mg/I)

Specific pollutant if
any

1
Treated Effluent
pH
SS (mg/I)
BOD (mg/I)
COD (mg/l)
TDS (mg/I)

Specific pollutant if
any

1

350-450
250-300
300-400

Oil & Grease

6.5-7.5
<5
<10
<30
<1000

Name

Oil & Grease

962

Value

10

Value

<5

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

NA

19. Fuel consumption

Fuel Type
Diesel

Sulphur content
0.25

uomMm

Ltr/Hr
Quantity

1

Fuel Consumption TPD/LKD
12

Other (specify)
0

20. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to

1 DG Set

(e) Fuel quantiy (Kg/hr.) (g) Shape
(round/rectangular)

76 Round

(i) Diameter/Size, in meters
0.127

(m) Control equipment
preceding the stack

TPM etc.
scrubber Sox, Nox

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox

(d) Fuel Type
Diesel

(h) Height, m (above ground
level)

4

(o) Emissions control system
provided

As per CPCB norms

21. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-IlI" ( December, 1985 )

Poart hole No Details NA
Platform No Details NA
Ladder No Details NA

Part - D: Hazardous Waste aspect



22. Information about Hazardous Waste Management as defined in @azardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule |

Cat No Type Qty UuomMm

NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal

NA NA NA

23.

Copy of format of manifest/record Keeping practiced by the applicant.

NA

24.

Details of self-monitoring (source and environment system)

NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.

NA

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

25.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.

NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA



O

R4
O

26.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).

Capital Cost: STP- 94 Lakh, RWH -11.25 Lakh, Solid waste management- 25 Lakh, Landscape - 64 Lakh, Energy Saving - 124 Lakh. O& M
cost - STP- 18 Lakh, RWH -1.0 Lakh, Solid waste management- 12.26 Lakh, Landscape - 3.70 Lakh, , Energy Saving - 7.9 Lakh.

27.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
STP, OWC

28.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure

STP, OWC and UGT

29. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity uom Treatment Disposal Other Details

E waste 1315 Kg/Annum Recycle Through authorized vendor ~ NA

Biodegradable 395 Kg/Day Through mechanical Used as manure NA
composting machine

Non biodegradable 263 Kg/Day Recycle Through authorized vendor NA

STP Sludge 10 Kg/Day Filter press & Drying Used as manure NA

30. Hazardous Chemicals - Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

31. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
9639 Square meter 8373 Square meter(87 %) 324
32.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.



Waste water treated through STP, Wet waste converted in to co@@ 5ng mechanical composting unit, Treated water used for
flushing, manure used for gardening

34.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

35.

I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and

treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and

until the grant of fresh Consent/Authorization no change shall be made.

36.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature : Swaransingh Sohal
Name : Swaransingh Sohal
Designation : Director

Additional Information

Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 DG SET SOx, NOx AS PER CPCB NORMS NA
Separate EM Provided Yes Other Emission Sources NA
Measures Proposed SCRUBBER Foul Smell Coming Out No

Air Sampling Facility Details NA

D.G. Set Details

Description Capacity(KVA) Remarks
RECTANGULER 400 1NO

Hazardous Waste Generation

Hazardous Waste Quantity uom Treatment Disposal Other Details

CHWTSDF Details
Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 11900 12:00:00:000AM




Legal Actions

Legal Legal Record Of Company
Action
Taken

Yes -

966

Legal Action Details

PENDING

Remarks

Bank Guarantee Applicable:

No
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APPENDIX H
PART OCCUPANCY CERTIFICATE

OCCNo.: 0OCC/0R231/23 Date : 08/11/2023
PUNE CASE NO.|dkd/dp/0002/0 |OCN NO. |OCN/0434/23 / 23/06/2023 |cc NoO. [cCrT0821 1 241022022
MUNICIPAL 8 SITE DETAILS
CORPORATION [PETH/T.P.  |DHANKWADI SURVEY NO.
SCHEME
VILLAGE DHANKWADI FINAL PLOT NO
SOCIETY PLOT NO.
C.T.S.NO 375, 373pt, 376, 377pt, 378pt |HISSA NO. S NO 19A/3A
To,
1. Owner: MAHANAGAR REALITY PVT LTD THRO. BHARAT NAGORI
2. Llicensed Engineer :SUNIL NAMDEO CHINCHWADE
Sir,

The PART development work / erection re-erection / or alteration in of building / part on the above mentioned
site is completed under the supervision of SUNIL NAMDEO CHINCHWADE Licensed Engineer License No.(153)
may be occupied on the following conditions.

1 D Wing - Shop No.1, Shop No.2, Shop No.3

Page 1cl2




A set of certified completion plans Is returned herewith,

Enclosed : As above.
Office Stamp

Letter No. OCC/0823/23 Date : 08/11/2023

PART OCCUPATION GRANTED

F
OFFICE OF THE PUNE MUNICIPAL CORPORATION

o

Sheetal Khopade
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